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INTRODUCTION 

I, the Chairman, COmmittee on the Welfare of Scheduled Castes, 
and Scheduled Tribes having beenautborised by the Committee to .. 
submit the Report ,on their behalf, present this Thirty-second Report 
(Eighth Lok SabRa) an Action Taken by Government on th~ reCOM-
mendations contained in the Twenty-fourth Report (~ighth Lolq 
Sabha) on the Ministry of Finance (Department of Economic .Af-
fairs-Banking Division)-Reservations for, and employment of. 
Scheduled Castes and Scheduled Tribes in UCO Bank and credit 
facilities provided by the Bank to Scheduled Castes and Scheduled 
Tribes. 

2. The Draft Report was considered and adopted by the· Commi-
1tee on the 15th septeiilbet; 1987. 

3. The Report has been divided into the following Chapters:-

I. Report. 

II. RecommendationslObservations which haVe been accepted 
by the Government. 

III. RecommendationslObservations which the Committee do 
not desire to pursue in view of Government's replies. 

IV. RecommendationslObservations in respect of which replies 
of Govemment have not been accepted by th~ Committee 
and which require reiteration. 

V. RecommendationsjObservations in respect of which final 
replies of Government have not been received. 

4. An analysis Of the action taken by the Government on the 
recommendations contained in the 24th Report of the Committee 
is 'given in Annexure VI. It would be observed therefrom that out of 

(v) 



(vi) 

49 recommendations made in the Report, 26 recommendations i.e. 
13.06 pc'cent have been accepted by the Government; the Committee 
do Dot desire to pursue 2 recommendations i.e. 4.08 per cent of their 
recommendations in view of the Government's repLy; 12 recommen-
dations i.e. 24.49 per cent, in reSpect of which .replies of Govem-
ment have not been accepted by the Committee, require reiteration 
and for 9 recommendations i.e. 18.37 per cent, ftnal replies of GoY-
emment have not been received. 

NJIIW DBlm; 
October 5, 1987 
13 Asvin, 1908 (S) 

RAM RATAN RAM. 
Chair.mtm, 

Com:rnttt~e on the Welfare of 
Scheduled CtJBtes and Scheduled Tribe,. 



w. 

CIIAPTEB I 

REPORT 

This Report of the Committee deals with the Action Taken bT 
Government on the recommendations contained in the Twenty-
Fourth Deport (Eighth Lok Sabha) on the Ministry of Finance (De-
partment of Economic Affairs-Banking DiviBion)-ReservatioDl for. 
and employment of, Scheduled. Castes and Scheduled Tribes in UCO 
Bank and credit facilities provided by the Bank to Scheduled Cutel 
and Scheduled Tribes. 

1.2 In para 1.l6 Of their -Twenty-Fourth Report, the Committee 
had recommended that:-

"As assured by- the Secretary, Ministry Gf Finance (Depart-
ment of Economic Aftairs-Banking Division) during evi-
dence, the Conunittee trust that when a 'new Board.of 
UCO Bank is constituted a member belonging to Scheduled 
castel Scheduled Tribe will be appointed as Director on the 
Board of Directors to look after the interests C1f. Scheduled 
Castes aDd Scheduled Tribes. and the Committee inform-
ed accordingly." . 

1.3 In their reply dated Srd August, 1987 the Ministry of Finance 
(Department of Economic Affairs-Banking Division) have stated 
that lithe recommendation of the Committee has been noted." 

1.4 The Committee will like to reiterate their earlier recommea-
dadoa that when the new Board of UCO Bank is constituted a mem-
ber belongia, to Scheduled Caste/Scheduled Tribe should be appoint-
ed u Dlreetor on the Board of Directors to look after the interetts 
of Seheduled Castes aDd Seheduled TrIbes. The Committee desire to 
be iDlomsed of the name of the SC/ST Director appointed on the 
Board of the Directors of the UCO Bank when It Is reconstituted. 

1.5 In para 1.16 of the Report, the Committee had recommended 
that:-

''The Committee consider it to be a grave lapse and according-
ly recommend that responstbUtty should be ftxed for the 
lapse and act10n taken against the erring oftlcer. The Com· 
mittee further recommend that necessary steps should 
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be taken to make the system fool-proof so that in future 
the progress reports are placed before the Board of Direc-
tors regularly and there may not be ' any lapse in this 
regard for any reaaO!l, whatsoever," 

1.6 In their .reply dated a-a..87, tlw Ministry of Finance (Depart.. 
ment of Economic Affairs -Banking Division) have stated that:-

"UCO Bankhaa reported that it hu revised its, caleDdu' ot· 
items to be submitted to ,its Board' of Ditectorsin sueb 'a 
way that the review,ofappointJnltntsjpromotions,ofSCIST 
candidates in- the Bank· is suDmttted,:to the Board :jA: t;biat 
months of Marcl1 and September every year 'givtng,.posh:tofl 
as at the end of 31st December and '3Oth'June;respeeti'vely~ 

~ public sector' Baftb. ,and, financial imitatibns.' haVe also 
Deen once again instructed for placing, the-.. half 'yearly 1'&"' 

ports before their respective Boards of Directors for review 
of,tht); sune . vi~ . letter No. 5j5187.scT'(B) (ii) dated 
12-6~ (Annenre .. l)." 

1.7. Th. Committee are Dot satided.-.,,· the--' .... y- olltbe Gov-
......... t. The COmmittee consider Dot,plR"',of·.'~ ft9Ol1 
Wore the· Board .of Dir •• a ,to be .. - ......... I.apte 1Ultf''N8JIOIlIibility 
shoaLIhave ,been, keeI.fft('- the·l..,. .... !8etitb ,1M8II, .,.tnst the 
errina' oftleer. The Committee will like to 'be'apJll'lled of the action 
taken in this reprd. -

1.8 In. para 2.4'1 of their Report; the Committee had recommended 
that:-

"The Posta in the public Sectllr Banks ineluding UCO Bank, 
should "be reclustfted'.o that the chances of Scl1Muled 
Cillft!anci 'Scheduled 'Tribe' employees for' further promo-
tions' in' Oftlcel'lf' Cadr'e are brought at par with' those 
working-to cefttral Government OftR.oes." 

1,9 In their reply dated 3 .. 8-811 th-e-' Ministry ,of Finance' (Depart-
ment of Economic Affairs-Banking Division) have s~ated that:-

"Government have considered the recommendation made by 
the C,mmittee. The publiC sector banks including.. UCO 
Bank have three cate'gorles of staff Viz. Oftlcers, Clerks and 
Subor.dinate Staff. It is submitted that in the classification 
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ef posts in banks, which are commercialorgMliJa~I. 
there is no' neceuity of bevin, another tier of 'p«JlItB' ;elthtIf 

I 

between the Clerical and Officers Cadre of within the Oftl~ 
cers cadre." 

1.lft'The' Co_Itt.' reiterate their earlier recommendatiobS tliat 
the posts in the Public Sector Banks, including UCO Bank, should 
be reclassified so that the chances of Scheduled Caste and Sehedul-
~~' employees foJ' further promotions inOflicers cadre are 
brOught at 'par with those working in Central Government OfIlces. 

1.11 In para 3.38 of their Report, the Committee had suggested 
tbat:-

"The Ministry of Finailce may, issue necessary instructions to 
the authorities concerned to pay rail fare to SC/ST candi-
dates called for written test for Group 'C, and 'D' posts if 
the distance involved is more than 80 Km." 

1.12 In their reply dated 3 .. 8-87 the Mlrtistry of Finance (Depart-
ment of Economic Aftairs·Banldng'Division) have stated that:-

"The recommendation of the Committee has been' examined 
in the·context of the provisions contained in para 7.11 of 
the' 'Btoehure on: Reservation forSC' and ST in services. 
The provisions of this· para have biert reiterated to all 
pUblic sector banks/financial institutions v~ letter 
No. 5/5/87/SCT (B) (Xl) dated 12-6-87 (Annexure-U) . 
Accordingly, while in view of the fact that it may not be 
possible to hold the written test and the interview on the 
same or consecutive days for recruitment to the clerical 
cadre' posts by the Banking serviCe Recruitment Boards' 
and therefore. the provisions of para 7.11 may not be of 
avail to the SC/ST candidates the public sector banks and 
financial institutions have been advised to so schedule 
the written examination, and the interview in respect of 
sub-staff that, to tQe extent possible it is either held on 
the same day or on the consecutive days and pay them 
the TA for Journey under-taken by them from the place 
of their residence to the place of written test and or 
interview, subject to certain conditions;" 

1.13 The Committee do not agree that it would be feasible to hold 
the written test and intemew with an iDte"al of one day only. The 
Committee therefore, reiterate their earlier reeommendation' that 'the 
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Mbdatr;y of Fhlaace may issue neceuary in8'tructiolloS to the .uthori-
tiea concenaecl to pay ran fare to BC/ST candidates calledJor written 
test for Group 'C' and 'D' posts if the distaoee involved is more than 
80 KIn. 

1.14 In para 3.39 of their Report, the Committee had recommend-
ed that:-

'lrJ'he Committee urge that the claims of Scheduled Caste and 
Scheduled. Tribe employees should be conSidered favour-
ably at the time of making postings in foreign countries 
to enable them to acquire the experience of working in 
the branches abroad. The Committee feel that their stay 
in a foreign country for a couple of years would, by itself, 
be a very useful experience for the Scheduled Castel 
Scheduled Tribe employees and would help them a lot 
in broadening their outlook and bringing them up 
socially and economically." 

1.15 In their reply dated 3-8-87 the Ministry of Finance (Depart-
ment of Economic Affairs-Banking Division) have stated tbat:-

"In the light of the recommendations of the Committee all the 
public sector banks/financial institutions have ~ 
suitably advised vide letter No. 5/5/87-SCT (B) (VI) 
dated 12-6-87 (Annexure-III)." 

1.16 The Committee will like to reiterate their earlier recommen-
dation that 'the claims of Scheduled Caste and Scheduled Tribe em-
ployees should lie considered fnvourably at the time of making post-
Ings in foreIgn countries to enable them to acquire the experience of 
working in the branches abroad. The Committee will keenly watch 
further developments in this regard. 

1.17 In para 3.74 of the Repo~t, the Committee had recommended 
tbat:-

"The Committee are constrained to note that UCO Bank has 
not been obtaining the approval of competent authority 
(Chairman & Managing Director) before resorting to 
dereservation of reserved vacancies. The Committee 
would like to point out that according to Government 
guidelines, prior approval of the Board of Directors for 
the posts of ofB.cers and that of Managing Director for 
Clerical and sub staff posts has to be obtained before 
ftlUng any reserved vacancy by general candidate. It 
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should also be specifically mentioned m the note MIlt to 
the Board/Managing Director that the propollal for 
dereservation is being made with the full knowledge and 
concurrence of the Liaision Oftlcer. The Committee 
recommend that hence forth the UCO Bank should follow 
this procedure sCrupulously and in the event of any 
default, responsibility should be fixed and suitable action 
taken against the officer found responslbl~." 

1.18 In their reply dated 3-8-87 the Ministry of Finance (Depart-
ment of Economic AfTairs-Banking Division) have stated that:-

"UCO Bank has reported that it has noted the recommen-
dation of the Committee for compliance. 

Instructions iIi the matter have once again been reiterated to 
all public sector banks/financial institutions vide letter 
No. fI/5/87-SCT (B) (IX) dated 12-6-87 (Annexure-
IV) ." 

1.19 The Committee will like to reiterate their earlier recommen-
dation that henceforth the UCO Bank should follow this procedure 
scrupUlously and in the event of any default, responsibility should be 
ftxed and suitable action taken against the offteer found responsible. 

1.20 In ,para 4.30 of the Report the Committee had suggested 
that:-

"If S.T. candidates are not available in a parti.cular regional 
or local employment exchanges to fill the reserved 
vacancies, the Zonal/Divisional Offices of UCO Bank 
should contact the employment exchanges in the adjoin-
ing regions/areas to fill the vacancies reserved for Sche-
duled Tribes." 

1.21 In their reply dated 3·8-87 the Ministry of Finance (Depart-
ment of Economic Affairs-Banking Division) have statc:J fhat:-

"All public Sector BanksjFinancial Institutions, including 
UCO Bank, have been suitably advised for implementation 
of 'the recommendation of the Committee vide letter 
No. 5/5 SCT-87 (B) (nI) dated 12-6-87 (Annexure-
IV)." 

t.22 The Committee will like to reiterate their earlier ~ommen
dattOD that If ST ClDdldates are Dot available In a partlealar reponal 
or IoeaI employment exchanges to III the reserved neanel., the 
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ZouI/Diviaioaal Offiees of UCO ~ should eontact the .-plo,.· 
ment ex~ in ,tia~ ad~iDiiig" rei!ouja.reaa to aD t~"vacanci_ 
",served f.' Scheduled Tribes. 

The Committee will "u.e to be kelpt apprised of the outcome of the 
instructiom; issued by- th~' Mfnist'iy vide their letter No, 5!5187!'SCT 
(B).XIIi : dated "12·6-1987: 

1.23 In para 5,54 of the Report, the Committee had recommended. 
that:-

"The nationalised banks including UCO Bank should be more 
sympathetic and Liberal in granting to SC/ST bene:' 
fie1aries (lnder ITDP! SRI to enable them to come above 
the poverty" line without resorting to a second dose of 
advance," 

1.24 In their reply dated 3·8·87 the M:nistry of Finance (Depart. 
mentof Economic" Affairs-Banking" Division) have stated that: -

"With a view to ensuring that persons belonging to SCIST get 
their due share of benefits under DR! &:heme, banks have 
to ensure that 40 per cent of DRI advances are given to 
members of SCIST. The public sector banks, as a whole, 
have already aehieved this target. 

Likewise, under RDP, 30 per cent of the families assisted 
should belong to "Se/ST and not less than 30 per cent of 
the assistance under the programme should go to these 
categories. Available date under IRDP reveals tha~ the 
physical achievement regarding assistance to SC/ST 
famiHes under the programme has been achieved, 

Under SEEUY, a minimum of 30 per cent of the number of 
sanctions will be. reserved. for SC/ST beneficiaries at the 
State/Union Territory level from the year 1966-87, 

Members of SC/ST population belong to the poorest section 
of the society and most of them already possess or have 
the potential to imbibe the required skill and expertise 
to take up self-employment activity in qifferent small 
productive ventures such as vending vegetables, fruits, 
carpentry, blacksmithy, cobbling, carpet making, pottery. 
tailoring and other small artisans, crafts including hand· 
loom. In such cases, it "will become necessary for banks 
to finance them to take up such small productive venture 



"1 
in which the beneficiary has the poteatial to generate 
income. Moreover, these activities would be nonnally 
based On local availability of inputs and. marketability of 
product. It is also relevant to note that the average 
figure does llDt preclude of some of the beneficiariea 
having received the assistance higher 'than that. It may 
also be pointed out that it is observed even in the case of 
non-SC/ST beneficiaries under anti-poverty schemes such 
as IRDP, SEPUP, DRI etc. the average loan amounts 
applied for are for such small productive ventures and 
therefore on the same average scale as for SC/ST bene-
ficiaries since again their aptitude and experience are for 
such specific small self-employment ventures." 

1.25 The Committee Rnd the reply of the Government as ev •• ive 
aDd. will like to reiterate their. earlier ~_. that the 
nationalised banks ineludin( {lCO Bank should be more sympathetic 
a...liberaJ in granting Joans to SCIST beneficiaries under IRDPIDRI 
~ enable them to come above the poveny line without resorting to 
• second dose of advace . . ' 

1.26 In para 5.58 of the ij.eport, the Com:nittee had recommended 
.~t:-

",The. Committee note that .a hou~g Joan advance upto Ra. 
5000 ca~ be granted to a SCIST beneficiarYst concessional 
rate of interest of 4 per cent per annum. The Committee 
consider that an amount of Rs.51ooo is not .sufllcient for 
construction of a house when the cost of construction as 
well as building material is soaring high. The Committee 
.recommend that in order to improve the living conditions 
of SCsISTs, the maximum amount of loan at 4 per cent 
int~rest should be increased at least to Rs. 7500." 

1.27 In their reply dated 3-8-87 ~e Ministry of Finance (Deptt. 
of Economic Affairs-Banking Division) have stated that:-

"The Government of India have since considered the recom-
mendations of the Task Force on DRI Scheme and decided 
that the DR! ekheme will continue at the rate of interest 
of 4 per cent per annUm and there will also be no change 
in the maximum quantum of assistance per beneficiary 
under the Scheme, viz.Rs. 6,5001-. Hoasing is not a pro-
ductive purpose and hence the quantum of housing loans 
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ahouJd have reasonable relation to the repaying capacitT 
of the borrowers. It will not, therefore, be appropriate to 
increase the present 'celling of Rs. 50001- for housing loaDs 
to SCsISTs at the rate of mterest at 4 ~r cent per annum 
as it is necessary to keep a proper co-.relation between 
the credit avallable for productive purposes and for hou&-
ing finance at the same subsidy rates," . 

1.28 The Committee reiterate their ea.rIier recommendation that 
in order to improve the living conditions Of SCIST the maximum 
amount of loan for housing at 4 per cent interest should be increas-
ed at least to Rs. 7500. 

1.29 In para 5.59 of the Report, the Committee had recommended 
that:- . 

"The educational loan is given to. meritorious but poor aDd 
needy students whose family income from a~l sources is 
not more than Rs. 64001- and Rs. 72001- in rural areas aDd 
urban areas respectively. The Committee feel that in cue. 
where the scholarship amount is insufficient the students 
should be given the aforesaid education loan so that such 
SCIST students may not be compe~led to leave their stu-
dies for want of money. The Committee recommend that 
the Scheme may be reviewed in all its respectives and 
the amount of loan revised taking into account the. de-
preciated value of the rupee and continuously rising 
p.rices." I 

1.80 In their reply dated 3·8·87 the Ministry of Finance (Depart-
ment of Economic Affairs-Banking Division) nave stated that:-

''The Task 'Force on DR! Scheme constituted by the Govem-
ment reviewed the Scheme in an its report in Ma1"Ch 
19$. The Government hav~ considered the recommenda-
tions in consultation with different Ministries, NABARD. 
Reserve Bank of India and have decided as follows:-

(1) Differential Rate of Interest Scheme as in the preaent 
form, will continue at the rate of inte~est of 4 per ceat 
per annum. There will also not be any modification In 
the target of quantum which will continue to be 11 per 
cent of the outstandings as at the erid of previOUs year. 

(it) The DRI, IRDP and the new schemes for financing urban 
poor will mutuallv exclusive. In other words. if a pe1'IOIl 
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avails of the benefit under IRDP or SEPUP he wID not 
be eJig.Lble for loan under. DR! Scheme. 

(iii) According to the Planning Commission's definition 01 
poverty line, a-family having an annual income of Rs. 6400 
01" less is cons .. dered to be a family below poverty line; it 
is, therefore, felt that the ceiling of family income of the 
borrowers under the DR! Scheme may be revised from 
Ra. 20001- per annum in areas to Rs. 64001- at 84-85 priCtll 
as finalised by the Planning Commission. For the urban 
poor Scheme, a ceiling of Rs. 6001- P.M. (i.e. Rs. 72001- per 
annum) has been fixed. It is felt that the limit of Ra. 
72001- p.a. as against the limit of Rs. 30001- per annum maY' 
also be treated as income ce:ling for urban areas in 10 far 
as the DRI Scheme is concerned. 

'The Task Force had recommended that the indigent students of 
merit will also continue to he covered under the scheme for edu-
cational loans as hithertoforp. Since ~he scheme has been reviewed 
only recently further revision may not be necessary. 

1.31 The Committee reitel'ate their earlier recommendation that 
the Scheme may be reviewed in all its perspectives (including, the 
need to live loans to students under DRI Scheme who are gettbilt 
Scholarships wherf! the amount of scholarship is insuftlcient for re-
cipient to· continue studies and the amount of loan revised taking into 
account the depreciated value of the rupee and r.ontinuously rlsiq 
priees. 

1.32 In para 5.68 of the Report, the Comm:ttee had recommended 
that:-

USCIST beneficiaries should be encouraged to start their SSI 
units I small husiness and to take up non-caste based and 
gainful avenues of "'mployment 'by providing necessary 
assistance to them in formulating viable schemes and 
granting loans libel'nlly to the maximum limit admissible 
so that they are able to stand on their own feet." 

1.13 In tlielr reply dated :t. 8.87 the Ministry of Finance (Depart-
ment of Economic Affairs-Banking Division) have stated that:-

"Finance is only one of the inputs and it will have to be sup-
ported by other essE'ntial inputs, such as raw materfaJa, 
assured power, communication, marketing, technical sup-
port etc., Though the banks are making sincere efforts to 
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.step their adYaRees.ic) SCIST beneficiaries, the main clifti-
culty beingfauedby them in enlai'gemem; of the size of the 
creditllow to SCiST be,neticiaries is t4eablep.ceof area-, 
~pecific schemes with, proper tiarup arr~ents. For 
supply of inp~, ~xPer~e, trajni,ng a~ lIl~rketing of out-
puts, etc. the respons~bUi~y of ;w,bich :wiJ.l Aave, to be borne 
jointly by the State Governme11-t ma~eryand its agen-
cies .~t ~ dist.rict aJ;l,d ,Qj'Ock lev.els .as, also, t~ State Level 
CQrPOr.ations set ~p for the development of SCs I STs. 

~n • awareness h,as,ho~ever,been cr~ ~Ilg the bene-
,fi~.iaries belo~~ to SCjST ~rcUp.g v,ar~ credit faci-
lmes avai,lable to them., furUte.r the wide ,raQie of measures 
taken by the ,banlQ; in implementi~g ~he various anti-
p'Overty programmes will take some more time to, produce 
tangible results." 

·1-" The Committee find the reply of the Ministry as onus abIft-
iDa: and reiterate, their earlier reeommendation. The Committee re-
commend that SC/ST b.;meficiaries &bollld be eDCGlllaled t8 ... 1t tbeir 
own SSI units/small business IUld to take up DOD-caste b..-d ...... 
caipful avenues of ePIPleymcnt byprovidiDg oee....-ry -.~ ,t8 
'them in formNlat'n, viable $Chemes aDd craqtingloaDs .liberalU-,to 
the...uimum lhpit admisiible 'so that they an able: to stand 8n ,Uaeir 
OWD feet. ' 

1 35 In para 5. 75 of their Report, the Committee had recommend-
.tbat:- ' 

.. As in the Cjlse of DR! Scheme and IRDP under which tarlets 
have been fi)!:ed for ,1enQing too Scheduled ,Castes I Tribes, 
~rtain minimum percentage of priQrityseetor lending 
should be earmarked ,for SCs and STs in order to accelerate 
~efio~ 9£ credit to them." 

1.36 In their reply dated 3-8-87 the Ministry of Finance (I)e.. 
~nt of .Economic Af'fai'rs-Banldng DivHiOD;) 'Glve.stated. tbat:-

'"rhough no specific target for lending to SCs\STs under 
priority lector ,has been fixed, it is stipulated that 25 per 
cent of the priority sector advances or 1'0 ·per ,oent of total 
advanees should ~o to the "wea_ sections" ·which In-
.cJude, amonll! others. SCIST tbenefteiaries. Atttdnment of 
th:ls target itself would result in substantial increase In 
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advances to SC I ST beneficiaries among the "weaker se(''' 
tions" . The other' categories included in "weaker sec:-
tions" are based on economic consideration, though these 
are not mutually exclusive, the SC I ST category is a cate-
'gory based on economic status alone. The inclusion of 
SCIST beneficiaries as a separate category is to' ensure 
that if, per chance, certain SC\ST beneficiaries do not fit 
into the other categories, they would still be eligible for 
concessional finance as a part of the "weaker sectioD8" 
under priority secto.r. 

It may be stated that· data in respect of advances' granted by 
the public sector banks to SCIST beneficiaries reveals that 
there has been substantial progress both in terms of num-
ber of accounts and amount of credit granted to SCIST 
beneficiaries under priority sector' as indicated below. 

No or accounts in laJ.bl 
Amount in Rupee CcOrol 

YcareDded Total priority o( which to % aae of 
s~ctor Advances -~-----. Co. (5) 

-_-!' • SC/ST to COl. 
No. or Amount ----.--- (3) 

Accounts O/S No. or .Amount 
Accounts O/S . 

---.- _ ... _---._----- .. _--
: DBCBMBBR 1979 ]09· 78 6011 .48 JS.90 250.03 4·2 

DBCBMBBll1981 155.30 10268.42 2;.44 486 12 4.7 

nBCBMBBR ]985 241·94 20647.8] 56.8\ 13S0 29 6.5 
~, 

DBCBMBBR 1986 (proYisional) 261.57 23810·91 6543 1596.11 6·7 
----... __ .. _--_._---_.- .. -

The percentage of amount of advances to SCIST to total prio-
rity sector advances has increased from 4.2 per cent to 
6.7 per cent during the period from December 1979 to 

I 

December 1986. 

As regards earmarking e. certain minimum percentage of the 
priority sector lending to SCIST beneficiaries, it may be 
mentioned that the larger the number of targets, the more 
difllcult it is to monitor their ·implementation. Adding fur-
ther targets for the banking system may prove counter-
productive. Further, if separate targets are fixed for 
bank assfstance to SC and ST beneficiaries, there would be 
a demand tor similar treatment from other sections of the 
~, JIme minority communities. The effectiveness of 

1.95 LS--I. 
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the various measures' taken ~ould DO doubt .ct.epend upon 
better appreciation and awareness o,n Ule p~t.of bank offi-
cials but banks cannot themselves increlU,le tbe flow of cre-
dit to SCsISTs in the ;rl)sence of supporting p.a.ralle1 action 
in providing infrastructure, marketing and ex.tension faci-

, lities by the .State Governments iUld thtW ~~cies. Ear-
markings and reservations of cr8l;lit will D,O,t really help 
~prove the .position in any significa.ntw.~Y. 

In view of the position explained above, we are of the consi-
dered view that it is notdes~able to fix a target for baDk 
lending to SCIS" or a,ny otherCQ,mtn.Ul)itylc~,te group in 
the total J;)riority sectol" ~dvance~." 

1.3'7 The reply of the Government is Dot eODvinc~g ........ e Commit-
tee reiterate thetr earlier recommendation that certain minimum 
. percentage of priority sector lending should be earmarked for Sche-
duled Castes and Scheduled Tribes in order to accelerate the ftow of 
eredit to them. 



CHAPTER D 

RECOMMENDATIONSIOBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

Beecm'lDendati01l No.3 (Para No. 1.17) 

Tlw CODlJXtittee feel that sen4iug of a simple communication by 
the BankUlg Department to banks reminding them to place their pro-
gress reports before the Board of Directors regularly is not enough. 
The CoQUllittee, therefore, rec:o~end that the Banks should be 
.asked by the Ministry of Finance to send a copy of Minutes of half-
yearly Meetings of their Board of Di.r~ctorB to the ~try to en-
sure that progress reports relating to implementation of Government 
directives on reservations for Scheduled Castes and Scheduled Tri-
bes are being placed before the Board. regularly. The Ministry of 
Finance, should critically examine the Minutes and bring to the 
notice of the concerned Banks any deficiency or shortcomings found 
in the implementation of Government directives on reservations for 
Scheduled Cast~ and Scheduled Tribes, suggesting remedial mea-
S1,Ires to :rectify the, deficiencieslshortcomings. 

&eply of Government 

The ,recommendation of the Committee hal been noted. All 
public sector bank'ifinancial institutions have been advised to send 
copies of the halt yearly progress reports placed by them before 
their ~~tive Boards. of Direc:tors to the Govt., vide ANNE-
XUIU:-I. '. f.'Mbrlstry uf' Finance (Department of Eeonomie Aftaire-

BaItkmf :DhtIion) 0» No. &1518'r-8CT(B) dated 3-.... ,~] 

Reftiumeiidatlcm No. • (Para No. 1.18) 

The COmmitte. note that tile minutes of Board Meeting dated 10 
oetober 1980 NCCJl"cS- .. follows:....... -

"'l'bI B.o""d aoted tbe iufol'lXlation contah\ad bs the fellow1u, 
Men:m'aM,M~ datocl15 Septetnbe.r 1980 reprding ~ 
~rt ~ .. imPle:mmtatk)n. ofGQv~rQ,ell.~ d!reetiv. 
m l'eFd w reaenoaUoD fw sels'l' coaunun1.u.,. ... 

13' 
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When pointed out during evidence that the aforesaid Minutes 

were vague and did not give clear picture of the bUsiness transacted 
at the Board Meeting, the Secretary, Banking Division, stated that 
'one of the points· made by the Boa.rd's note was that they should 
have an exclusive test for ScIST candidates at the time of next re-
cruitment wherever backlog was considerable'. . 

The Committee are constrained to observe that the minutes of 
meeting do not reflect any such decision. The Committee need 
hardly point out that the minutes of Board Meetings are important 
material and an effective instrument for bringing about 
improvement in the working of the banks. The Committee, there. 
fore, recommend that the Minutes of the Board. Meeting should re-
cord the business transacted and observations made in clear and 
unambiguous terms so that the observations made and the decisions 
taken by the Board at its meetings are properly and effectively im-
plemented. 

Reply of Government 

The recommendation of the Committee has been noted and all 
Public Sector Banks I Financial Iristitutlons have been advised. acco.rd-
inglyvide letter No. Sl5/87-SCT (B) (II) dt. 12-6-87 (Annexu.re-I). 

[Ministry of Finance (Department of Economic Mairs-
Banking Division) OM No. 515187-SCT(B) dated 3.8.87] 

Recommendation No. 8 (Para No. '1.30) 

The Committee regret to note that annual statements regarding 
representation of Sched\~.led Castes and Scheduled Tribes in the 
services of the UCO Bank for the yea.rs 1.984 and 1985 were sub-
mitted by the Bank to the Ministry of Finance (Deptt. of Economic 
Aftairs-Banking DiviSion) in May, 1985 and May. 1986 respectively. 
although these statements should have been sent to them latest 
by the 1st March .every year as laid down in the Department of 
Personnel and Administrative Reforms O.M~ No. 360221"61 76-Estt. 
(SCT) - dated the 1()t.h May, 1976. The Committee Jieed hardly 
stress that the very purpose of sub~itting these annual statement. 
gets defeated if these statements are not· submitted in time. The 
Committee. therefore, recommend . that the Ministry of Finance 
should impress upon the UCO Bank toirubmlt these statements in 
time. Fanure to submit these statements in time· should be regarded 
as a l8l'loua lapse on the part of ~ coneemed. oftlcera. 

I. 
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Reply of Government 

The redommendation of the Committee bas been noted and 
all the public sector bankslflnancial institutions. including UCO 
Bank, have been advised to fumish the returns within stipulated 
time schedule vide letter No. 515187-SCT(B) (In) dated 12--8-87 
(Annexure-U) . 

[Ministry of Finance (Department of 'Economic Mail'&-
Banking Division) OM No. 515187-SCT(B) dated 3-8-87]' 

Recommendation No.7 (Para No. 1.31) 

The Committee also suggest that these annual statements, on 
receipt by the Banking Division should be critically examined and 
analysed and any deficiencies noticed should be pointed out to the 
Bank expeditiously, so that the Bank could take necessary correc-
tive measures without any delay. . 

Reply of Government 

The Government have noted the recommendation of the Com-
mittee and will endeavour to subject the same· to critical exami-
nation and analysis and advise the ballks about the deficiencies 
if any. in these. 

[Ministry of Finance (Department of Economic Mairs-
Banking Division) OM No. 5IS187-SCT(B) Dt. 3.8.871 

Recommendation No.8 (Para No: 2.46) 

The Committee note that reseI1Tationof vacancies in favour of 
Scheduled Castes and Scheduled Tribes to be ftlled by direct re-
cruitment has been enfQ1'ced in UCO BANK with effect from 
1-1-197land .for those to be filled. by promotion with effect from 
1-1-1979. Explaining the reasons for delay in implementation of 
reservations in promotion, the Secretary. Banking Division has in-
formed the Committee during evidence that so far as public sector 
banks are concerned,· it was a general government decision in 19'71' 
that (reservation) rules should alIQ ,be applicabJe for promotions. 
After, ths.t, when, the matter was referred to the Ministry of Fin-, 
ance.· Department Qf Banking, .then they started reopening this 
i8lUe as to whether this particular order should also apply to the 
banks. The Committee express their displeasure at the casual 
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approach of the Ministry Of l''inance (Deptt. of Economic Mair .. 
Banking Division) on arriving at a decision on an important issue 
like this, after seven years. The Committee feel that the decision 
should have been taken within a reasonable period because seven 
years to take a decision on an important issue like enforcement of 
~e.ervation orders is indefensible. It is all the more regrettable that 
the Banking Department have ,delayed the implementation of 
.reservation for Scheduled Castes and Scheduled Tribes in promo-
tions for as long as seven years seeking clarifications on trivial 
matters. Obviously, this has deprived many a Scheduled Castel 
Scheduled Tribe employees of their promotion against reserved va-
cancies during those years. 

The Committee have been informed that the Ministry of Finance 
(Bankin'g Division) made a reference to the Ministry of Law when 
the matter was raised earlier by the Committee in 1983 and' 1986 to 
know the legal implication involved if the orders on reservation for 
Scheduled Castes/Scheduled Tribes in promotion were given retros-
pective effect from the date of their issue. The Committee have been 
Ulform.ed that the Ministry of Law opined that it would not be legally 
and constitutionally permissible to give retrospective effect to the 
reaervation orders of 19'72 and 197' in the case of Jaationalised banks. 
In tIbe light of the opinion expressed by the Miaiftry of Law, the 
o..mittee need. hardly impJ.."8IS, upon the MiDiltry of Finance (s.nk-
ing Division) to take a lesson from the past and realise the· aecenity 
for taktnS prompt decision in ,future in the matter of application of 
rE:IW'Vation orde~ for Scheduled Castes and SchedWed'~· as soon 
a they are issued and communicate the same to t'he public sector 
banks immediately to ensure their Implementation in letter and spi-
rit from the date of' issue . 

... y .............. 

The obseJrvatio.Ds of tbe CGINIlittee baa. beea note,c:l. 

[Ministry of Finance (Department Of Economic AftafrI ....... 
Division~ OM: No. 51&187'..sc'!'~· cWed N-I'IJ. 

IIBeoIDaunldatioft. No. Ie. -(Para No, • .41) 
The Committee note that in' oftlcers cadre 25 per cent vacancl_ 

are fined by direct' recruitment, 30 per cent vacancies are ftDed '1),. 
written test and Interview from clerltal cadre and' 25 per cent vaeaa-
etes are fttled from amongst the Special Assfsta~ts. The CoinmtttM 
a~ of the opinion that slnee there Is no reaervatlon for Schedulef' 
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Castes and Scheduled Tribes in promotion to the post of Special 
Alaiat&at, the above promo1lion pbllcy goes' against the il1tel'ests of 
Scheduled Caste/Trfbe employees in' so far as 25 per cent promotions 
from Special Assistants to Officers' cadre are concerned. 

The Committee have been informed that the Government have 
recently given a clarification. that Special Assistants must not be 
considered for promotion exclusively and the Bank Management 
have already started negotiations with the Bank Unions in the matter. 
The Bank Management is goitl'g to draft a new policy by whi~h 

seniority in the clerical cadre would be considered and the separate 
stream for Special Assistants would be given up. 

The Committee recommentl that the Ministry of Finance (Bank. 
ing Division) should study the whole matter in depth and evolve a 
suitable policy for promotion from clerical cadre to officers' cadre 
(both in Accounts and Cash Departments) for all the public sector 
banks which should fully protect the interests of Scheduled Castes 
and Scheduled Tribes and provide full justice to them in the matter 
of promotion to officers' cadre in the nationalised banks. 

Reply of Government 

Instructions have been' issued' vide letter No. 1021 13 12 187-SCT(B) , 
dated 14+8'1' to all public sector baDks and ftnancialtnstitutioDS' etc. 
that: DO po.ts in JMG SCale-! the oftloet'S cadre should be· reserved· 
for- promotion trom amonpt speeial AlsJstants 0DIy (1\.tmeXure-ID)'~ 

[MinidrY of Finance (Departm~t of Economic Afraira-SanJdft'. 
DlVi~on) 6,,{ No. 5IsIn:.ser('8)' dated t.a-s7j~ 

~'ef' tft.e'~' 

'l'lIe, Gomaaittee ..,ou.IcilYle to be- .."n.ed 'of,O' ... foUOW' up' aotiOl'l' 
tabo, bp:.tie Bank"fa: paftlUUOlt;af tile- NOCiBDDendatio&- of'the-Com-m-... 

81.pm ......... No. 11' <1' ... No; 141). 

The Committee fee1·that in the absence of·reservation for Schedul· 
ed Castes and Scheduled TrIbes In promotion to SPecial Assistant, 
these employees have suftered a great loss in promotion to officers 
. cadre as there was no Scheduled Caste/Scheduled Tribe candidate 
-nlIable In the Special Assistant cadre which was the feeder cadre. 
'!be Committee recommend that UCO Bank should calculate the 
baell:log, thus causea, retrospectfvely and ftn the futurevacancles to. 
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Omcera' cadre to the extent of 50 per cent by Scheduled Caste and 
Scheduled Tribe candidates to clear the backlog, as promised during 
the course of evidence. 

Reply of GoveJ'Dment 

UCO Bank has reported that it has noted the recommendation of 
the Committee to clear the backlog in future. All public sector banksl 
Financial Institutions, including UCO Bank, have been advised not 
to reserve any promotional posts for the Special Assistants separately 
but to consider their cases for promotion alongwith other eligible 
persons in the clerical cadre vide letter No. l0211312187-SCT(B) dated 
14-4-1987 (Annexure-Ill). " 

[Ministry of Finance (Department Of Economic Affairs-Banking 
Division) OM No. 515187-SCT(B) dated '3-8-87]. 

Beeommendation No. 12 (Para No. 2-54.) 

The Cotnmittee note that Liaison O1!lcers have ,been. designated in 
the Head Office and at Zonal I Divisional Oftlces of UCO BANK and 
Cells under their direct control have been set up to look after the 
work relating to reservations for Scheduled Castes and Scheduled 
Tribes and other concessions I relaxations admissible to them. Besides, 
their normal duties the Liaison Officers have been asked to meet the 
SCIST Employees informally to hear their grievancies for redreSsal. 
The Committee are of the view that more appointin'g a Liaison Offi-
cer is not enougb. What is needed is concerted action on the part of 
the Liaison Officer to ensure due compliance by the appointing autho-
rities with the orders' and tnfrtructions pertaining to the reservations 
in favour of' Scheduled Castes and Scheduled Tribes and other con; 
cesSionslrelaxations admissible to them. It should also be ensured 
that the staff posted in the Cell is adequate and well conversant with 
the orderslinstructions relating to reservations for Scheduled Castes 
and Scheduled Tribes. The Cmnmittee recommend that a seminar 
should be organised each ye.ar in which Liaison Oftlcer of nationalised 
banks inchar~e of the work relating to reservations for SchedUled 
Castes ,and Scheduled Tribes where points of common interest, fresh 
instruclions issued during the last. year and clarifl.cations gJven about 
interPretation of various orders should be discussed and, notes ex-
ehan~eiJ. This will ~o a lon~ W8v in jmplementating the orders in the 
light spirit and with promtitude. 
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Reply of Government 

The recommendation of ,the Committee has been noted.. The PriD-
,cipal, Banker's Training College, Bombay has also been advised to 
conduct a seminar for all the Liaison Officers, in the pUblic sector 
banksJftrumcial institutions every year vide letter No. 515J87-SCT(B) 
(VII) dt. 12-6-87 (Annexure-IV). 

[Ministry of Finance (Department of Economic Mairs-Benldna 
DiviSion) OM No. 5J5J67-SCT(B) dated '3-S-S7]. 

Recommendation No. 13 (Para No. 3.24) 

The Committee are unhappy to observe that till now th'e Manage-
ment of UCO Bank has 'not been sending appointment letters by 
Registered A.D. post to Scheduled CasteJTribe candidates, in view 
of the cost involved. HowevE'r, the Ministry of Finance (Banking 
Division) have now taken a decision that henceforth the letter of 
appointment in the first instance will be sent to all the candidates by 
ordinary post. If Scheduled CasteJTribe candidates do not report for 
duty within the stipulated period, a second letter by Registered A.D. 
post will be sent to such candidates. 

The Committee have further been assured that in case of Schedul-
ed CastelTribe candidates when a call letter is issued by Registered 
AD post and subsequently in spite Of having been given time, the 
candidate does not attend/join. the appointment would not be reject-
ed without referring the matter to the Gener~l Manager, 

The Committee· hope that this new procedure will be strictly 
adhered to and followed by all the appointin'g authoritie~ in UCO 
Bank and the BSRBs in letter and spirit. 

Reply of Government 

The recomm.endation of the Committee has been noted by UCO 
Bank. AU Public Sector BankslFinancial Institutions have since been 
suitably advised vide letter No. !)/13186-SCT (B) dt. 4-2-87 (Anne-
xure V). 

[Ministry of Finance (Department Of Economic :A1!airs-Banktng 
l>1vision) OM No. 5!518'7-SCT(B) dated 3-s.:S7]. 

ReeommeJIdation No. 14 (Para No. 3.25) 

The Committee have been infonned during evidence that the 
Personnel Department of UCO Bank generally grants the extensIon 
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of time asked for by Scheduled CastelTribe candidates to join ser-
vice in the Bank. The Committee recommend that·· if a Scheduled 
CutelTdbe candidate expreses his inability to join the Bank within 
the time stipulated in the letter of appointment sent to him and 
requests for extension of time to join the Bank, his request for ex-
tension should not be turned down. If the Personnel Department 
does not think it a fit case for grant 'Of e~tension of time, decision in 
this regard should be taken at a sufficiently higher level say by 
General Manager in the case of Sub·staff/Clerical cadre and Manag-
ing Director in the case of Officers' cadre. 

Reply of Government 

The Recommendation of the Committee has been noted. The Pub· 
1i~ Sector Banks/Financial Institutions have since been advised 'l>ide 
letter No. 5!13!86-SCT(B) at. 4-2-87 (Annexure-V) 

. . 
[Ministry of Finance (Department of Economio Affairs-Banking; 

Division) OM No. 515!87-SCT(B) dated '3-8-87]. 

Recommendation No. 16 (Para No. 3.37) 
The Committee further recommend that relaxations in educational 

qualification etc. available to Scheduled Caste/Tribe candidates 
shoUld' invariably be mentioned while advertising the vacancies in 
newspapers as it will help ih attracting a larger number of SC/ST 
candidates agailist' the reaervea vacancies and to wipe out backlog in 
their repreSentation in 8entices of the Bank. 

Reply of Go"VeI'DJDent 

The recOinDiend8tioil· ot the Committee has been noted and aU 
the Bank1rig Service MrultQtent B'oardstPublic sector Banks IFtri~ 
aneia! Institutions have been sui~bly adviSed: for observance of the 
same vide letter No. 5/5187,.SCT,<m (VIII) dt. 12-8-87 (Annexure-
VI). 

tMtnistrY of Finan~ (Depart~~~ of, Ec~n0!ht,~ Aft8Jt&-~~J 
DlYiiion). oM. No. 5151B7-SCT(B) dated 3-11-8'7]. 

Reeommendation No. Z2 (Para No. 3.88) 

The Commitflee aUo recommend- that the LiaiSon Oftlcer should' 
invariably submit his inspection report to the Chairman-cum-Manag-
lng DirectOr of UCO sank for his iDformation and n~essary follow 
'up aetton so that any deflclencies are brought to notice at the highest 
level and prompt action taken: to remedy the sttuatton. 
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Reply of Government 

UCO Bank has reported that it has noted the recommendation of 
the cpmmittee. Necessary instructions to all Public Sector BankslFin-
ancial Institution in the matter have since been issued vide letter' 
No. 515187-SCT(B)/IX dt. 12·6-87 (Annexure-IX). 

[Minjstry of Finance (Department of Economic Affairs-Banking 
Divjsion) OM No. 515187-SCT~B) dt. 3-8-87] 

Beco ..... ndBtion No. 24 (Para' No. 3.75) 

The Committee regret to note that as many as 429 vacancies ill 
1983, 395 vacancies in 1984 knd 133 vacancies in 1985 reserved for 
Scheduled Castes/Tribes have'been del'.t!served by UCO Bank in offi-
cers, clerical and sub-staff cadres. Out of the carried forward reserv-
ed vacanceis, in clerical cadre 102 SC/ST vacancies in 1983, 29 SC/ST 
vacancies in 1984 and 147 SCIST vacancies in 1985 and in Sub-staff 
cadre 12 ST vacancies in 1983, 4 ST vacancies in 1984 and 9 ST Vacan-
cies in 1985 have been allowed to lapse. This has obviously deprived 
many scheduled caste and scheduled' tribe candidates of their chances 
of employment in UCO Bank. The Committee feel that now there is 
no deM'th· at educated SCIST candidates. What is lacking is' sincere 
and concerted efforts. on the part of recruiting authoritIes to find out 
suitable SC/ST candidates before the expiry of three recruitment 
ye .... The Cbmn:llittee, ther,.tOle J.!aOOamtleradthat deftHl"ft-.. of 
rell8l"$ed' vlaUlcles· sJlellN be- reserved to' only .. hen it beeomes inelfoo 
cable after all possible' eftorts, have been made, !Deluding special re-
cruitments, to locate and recruit adequate number of SC/ST candida-
tes· ~. Meet, 10 tl\llt wcll Ii Iarp munber· of reservecf fteldlcl.es are· 
not! ~psed thereby depriving' the' ~IM" candldittes of flrefr legitimate· 
chances of recruftmentlpromotion. 

Reply of Goverament 
, 

The J»COIlUD8Ddation of the' Committee ... beea noted.: AU •• 
pubUc sector bulkslftnaaeial iastitutioftS have'baen adv.ised to foH.ow 
the preserlbed. preeedure before the posts l'eIe!'Ved for SCl5!lr, are 
de~ uMIe·lette.r NO'. 516/8V~ (9). (XlI) dated l2-8-8I7 (Anne-
xura-X). 

[Mlntstry of·:rmance ,Department ,of Economic Aflaira-BanlQnr 
·Division) OM No. 51~87-SCT(B) dt. W-87} 
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Recommendation No. 25 (Para No. 3.84) 

The Committee have been informed that separate Ce~ manned 
'by SC/ST omeers, have been opened at Head OtIlce. Zonal and Divi-
sional oftices of UCO Bank for prompt redressal Of grievances of 
Scheduled Caste/Tribe employees of the Bank. Complaint Registers 
are also maintained at Head Oftice, ZonaL and Divisional offices of 
the Bank to keep record of disposal of their representations. Further 
the Scheduled Caste/Tribe employees or their representatives meet 
the Branch Manager at the Branch level, Liaison officers at Divi-
sional/Zonal levels and liaison officer and other senior officers includ-
ing Executives at Head Office level for redressal of their grievances. 

The Committee stress that adequate publicity among the SC/ST 
employees of UCO Bank may be given about the aforesaid arrange-
ments for redressal of their grievances so that they have no difficulty 
in approaching the right person in right tim·e for redressal of their 
grievances, if any. 

Reply of Government 

UCO Bank has reported that it has noted the recommendation of 
the Committee for compliance. 

All public sector banks/financial institutions, including UCO 
Bank, have been SUitably advised in the mater vide letter No. 
515187-SCT(B) (V) dated 12-6-87 ~Annexure-XI). 

[Ministry Of Finance (Department of Economic Affairs-:-· 
Banking Division) OM No. 515187.SCT{B) dated 3-8-87.] 

RecolllJlumdation No. 27 (Para ~o. 4.2'7) 

The Committee note with concern that the representation of SCa 
in Dmcers and Clerical cadres and of STs in all cadres of posts in 
UCO Bank is much below the quota prescribed for them. . As per 
the statement regarding staff strength of the Bank as on 31 .. U-1985. 
there is a'shortfall of 118 sea and 183 STs in omcers' Cadre, 171 SCat 
and 17'7 STs in Clerical Cadre anq 111 STs in sub-staff cadre. The 
Comml~ee regret ~ note that the ;SSRBs who are at present making 
recruitment of officers and clerks for' nationa1i~d banks have failed 
to prbvlde sUftlclerit number of' candidates belonging to these com-
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munities to UCO Bank. 

The Committee are surprised to find that while· the backlog in 
the representation of SCs/BTs in the services of the bank has con· 
tinued all these years, the BSRB, Calcutta held no special test ex· 
clus~vely for SC/STs to wipe out the backlog in officers' and Clerical 
cadres. The Ministry of Finance (Banking Division) have also been 
lethargic as they requested the BSRBs only on 2615186 and 718186 
to clear the backlo£ in officers and clerical cadres respectively. The 
Committee heed hardly emphasise that special recruitment exclu-
Sively for Scheduled Castes and Scheduled Tribes is the only way 
to clear the backlog in reserved vacancies and recommend that the 
Banking Service Recruitment Boards should resort to special recruit-
ment at the earliest exclusively for Scheduled Castes and Scheduled 
-Tribes to wipe out the backlog in the 'Cadres of oftlcers and clerks 
So that the backlog does not increase from year to year as has been 
the case in the past. 

Reply of Gov8rDJDeat 
The recommendation of the Committee has been noted. All BaDk-

ing Service Recruitment BoardslBanks I Financial Institutions have 
been SUitably advised vide letter No. 515187-SCT (B) (X) dated 
12-6-87 (Annexure-XII). ~ 

[Ministry Of Finance (Department of Economic Mairs-
Banking Division) OM No."5/5/87-5CT(B) dated 3.8-87.] 

Beeommendation No. Z8 (Para No 4.28) 
T,he Committee are constrained to note that UCO Bank intended 

a very large number of clerks in 1983 and as there was no growth 
of the Bank, all the clerks allotted to UCO Bank could not be 
absorbed in time and the process of their appointments 'Continued 
till 1987. Thus, the UCO Bank kept a large number of SC/ST 
persons, who were duly selected for appointment, unemployed for a 
number of years. The Committee, therefore, urge that in future the 
UCO Bank should make 8 realistic· assessment of it'l requirements 
'of Officers/Clerks before placing indents with the BSRBs and absorb 
within a flxed time schedule all omeers/clerks allotted by BSRB to 
it. The Committee consider it advisable that recruitments are made 
at regular short intervals so that persons selected are absorbed within 
a fixed time schedule ,and induction of fresh blood Is a continuous 
process. , 

Reply of Government 

yeO Bank hai reported that it has noted the- recommendation 
of the Cottimitt~ for compUance. AIl a.ntdng SerVice Reeruitment 
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Boards/Financial Institutions have also been advised in the matter 
'Vide letter No. 5·/50/67-SCT CB) (I) dated 12-&-87 (Annexure-XIII). 

{MiDistry of Finanee (Department of Economic Maits-
Banking Division) OM No. 515187·SCT (B) dated 3-8-87.] 

Recommendation No. 29 (Para No. 4.29) 

The Co~ittee are surprised to find from the statement furnish-
ed by UCO Bank that in 1983 out of 481 ST candidates sponsored 
by employment exchange, the Bank selected only 99 candidates for 
sub-staff posts. In 1984, out of 118 ST candidates sponsored by em-
ployment exchange, the Bank selected only 39 candidates and in 1985, 
-out of 135 ST candidates sponsored by employment exchange, the 
Bank selected only 34 candidates. From the number of ST candi-
dates sponsored by employment exchange, it is clear that there is 
no dearth of ST candidates for sub-staff pOsts. The Committee fail 
to understand as to how when there was a shortfall of 111 STs in 
,,:u.}),.statf cadre. more ST candid&tes were not selected during the 
above period. The Committee. however, note that in order to clear 
the backlog of STs in sub-staff cadre, UCO B:ANK. has advised its 
Zonal/Divisional Offices in JUly 86 to ('onduct a special drive to clear 
the backlog of posts in the subordinate cadres reserved for STs. 
The Co.mmitteerecommend that .oCO BANK should draw a time 
bound programme and clear the backlog of vacancies reserved for 
STs in sub-staff cadre through special recruitment exclusively for 
Scheduled'Tribes. The Committee also desire to be apprised of the 
results achieved in wiping out the aforesaid bacldog, witilia ~ six 
months. 

. ReJly of Govenatneat 

All p\lb14c sector banka/ftnancilt4lnstttutlons, Including uca ..... 
. have been suitably advised to im~nt the NCOIIlIineIldatlO1l of ttae 
Committee. tria leU. Nto.~518'7.acr(B) (Xm) dated 12'-$81 (AIl-
nezure-,..XlV). 

[MiRi~ OflPlaance ·~ot iEeoDomie ~ 
, Qanldq Division) OM No. ·5!518'7-jCl' ~Ji) d~ 3.-8-87.] 

~~~_ PI ..... ~ttee 
ft. ~~tt.I1Ope ~t as ~ "' ,~._, ~, ~

"~ ~d be up~ ~,,, ~.~ to. ~ PU~ tINt 
"backlog.· , .. I "' fWl't 
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BcseommendatioD Ne. 3-1 (Para No. 4.81) 

The Committee further recommend that the Zonal/Divisional 
oOftices of UCO BANK should also contact the Directors of Scheduled 
T,ribe Welfare Of Social Welfare of the coneemed StatelUDioD 
Territory to sponsor sQitable candidates belonging to Scheduled Tribes 
to fill the reSerVed vacancies in Subordinate Cadre ° as Ptovided in 
Department of Personnel and Administrative Refoims O.K. No. 3608"1 
.3177-Est(SCT) dated 24-2-1979. 

Reply of Government 
All Public Sector Banks/Financial Institutions, includtn, UCO 

Bank. have been suitably advised for implementatiol) of 1:.be recoDl-
mendation of the Committee vide letter ,No. 515187-SCT (B) (XIII) 
dated 12-6-87 (Annexure-XIV). 

[Miriistry of Finance (Department of EconOlQic Mairs-
Banking Division) OM No. 515187-SCT (B) dated 3-8-8?] 

Reeommendatjen Ne. 33 (Para No . .fA4) 

The Committee also recommend that the data about SC/ST candi-
date~ who have been successful in clearing the written test as well 
as interview after getting training may be maintained to assess the 
usefulness of the training and to make necessary modiftcationsl 
improvements in the method Of training in the light of experience 
gained and J1esults ach~eved. 

Reply of Govern~ent 

The recommendation of the Committee has been noted. The IS,A 
has been advised to monitor the information mde letter No. 5151"-
SCT(B) (XIV) dated 12-8-87 (Annexure-XV). 

[~istry' of FiIllUl~e {:pepartment of Economic Aftain-
Banking Division) OM No. 515187-SCT (B) dated 3-8-87.] 

Bee ...... ~M~~ Ife. ~ (P.,. rw . .,.) 
'lb. CommiUee ant happy to note that ueo Bank provtclel ~ 

promotional trainll1g to Schedulecl CastelBeheduled Tribe emploYees 
Of the Bank. '!'he Committee haVe been informed otl1at in IBM aact 
1_ the bank imParfJad. Pl!e-prOmotional training to &13 8ebedtrW 
Cute and as Scheduled Tribes employees for appearing the 'test ft)r 
Pl'Glllottoil tNrn' Clerie'a1: cadre to f)fftcers Cadre JUG See1. I, 'ftJ8 
Nllervad \?MaJtdes weN 111 'fot°lgeheduled Castes and 1M tbr &he-
daW ° 'fIibes °IUcluc:ltq thAt backlog. 'l'tie COmmittee flaw beeft" us. 
fonned that 124 Scheduled Caste and all the 20 Scheduled Tribe em-
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ployees. who passed. the written test are being promoted. Out of 
this 114 Scheduled Caste and 19 Scheduled Tribe employees had 
undergone the aforesaid training. 

The Committ~e feel that the pre-promotional training has proved 
quite useful to" better the prospects of Scheduled Caste/Tribe em-
ployees,for further p.romotions and it would go a long way in clear-
ing the backlog in promotional posts if more attention, specially 
towards Scheduled Tribe employees, is paid in this regard. The 
Committee recommend that wide publicity should be given among 
Scheduled Caste/Tribe employees about the pre-promotional train-
ing scheme so that they could take full advantage of the scheme and 
are enabled to pass the written test without any difficulty as and 
when the need therefor arise. 

Reply of Government 

The recommendation of the Committee has been noted. All public 
sector bankslFinancial Institutions, including UCO Bank, have" been 
Suitably advised in the matter vide letter No. 51 51 87-SCT (B) (IV) 
dated 12-6-87 (Annexure--XVI). 

[Ministry of Finance (Department of Economic Affairs-
Banking Division) OM No. 515187-SCT(B) dated 3-8-87.] 

RfIcommendation No. 36 (Para No. 5.16) 

5.16 The Committee are unhappy to note that under IRDP, in 
Manipur an average subsidy of Rs. 2000/- per beneficiary was" given 
by the State Government to a large number of beneficiaries but no 
loan linked with subsidy was given to them as there were no suffi-
cient banks in Manipur. The Ministry of Finance (Banking 
Division) have informed that in the North-Eastern" R.egion, during 
Sixth Plan, in view of the inadequate development of banking in-
frastructure, credit linkage to IRDP was not insisted upon. 

The Committee are of the view that .1t is a sheer wastage of pub-
lic money to give SUbsidy to SC/ST beneficiaries without linking 
institutional credit to subsidy as it may not be possible for the bene-
ficiary to take up any viable scheme/project for r~ising his economic 
status only with the meagre amount of subsidy of Rs. 2,000/-. The 
Committee feel that if subsidy link~ loan is also given to bene-
ficiaries, it would" help them to take up suitable viable projects/ 
business for raising their economic and social status. The Com-
mittee, however, note with satisfaction that it has now been decided 
to link institutional credit to lRDP subsidy from 1985-86 onwards. 
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The Committee hope that this decision will be meticulo~ imple-
mented by all concerned in future for e1fective Implementation of 
IRDP and other poverty alleviation programmes. 

Reply of Government 

In order to increase the flow of funds under the IRDP Scheme, 
it has been decided that banks would provide credit 'to the District 
Rural Development Agencies for lending to IRDP baneficiaries in 
the unbenbd blocks of the North-East Region. This arrangement 
would ensure adequate Cft!<iit linkafes in the areas in the North 
Eastern Region where banking infrutructure has not yet developed. 

[Ministry 'Of Finance (Department of Jllconomic Affairs-
Banking Division) OM No. 515187-8CT (B) dated 3-8-8'J.] 

..... 1MMh N'b .• (Para Me. 5.11) 

it has been broucht to the notice of the Committee during 
ita Study Tours to backward aDd hilly u.s of NOI'tk-But States 
1Iat Clldt policy 01. the Govt. did DOt 111ft tile North-But State. 
.. the ~ in btUy areas are totally M[Net from plain areaL 
~ ... no clu*r of hoU8 in hilly areal aDd the people tMre 
are required to cltmb up and. dbWi1 the dHBeult tmaiDs. 'l11ereforet 

All India norms prescribed for allocation of funds for development 
of schemes of the programmes for SC/STs like Rural Electrification. 
supply of potable drinking water etc. were not suitabl~ and work-
able in such States. For example. for identification of a problem 
village for the purpose of sup lying potable water there, criterion 
of 1.6 kilometre distance from Fie SOUl'ce of potabJe Writ,,], is applied 
bcth in plain nreas as well a~> hilly areus. The Committee feel that 
there was need for relaxation in t.hp norms fixed for hilly area!': as' 
1.6 kilometl'P in "\1(:h ~('rrnill'~ was eqwll to much more distance. in 
·)lain areas. ! 

The Cummiltec, therefo!'C'. urge upon the Govt. t.o be more practi-
cal ~mcI rormulate different norms in respect of people living in 
difficult and inacr:essable hilly areas for their prompt nnd proper 
devclopmeni. The Govt. shoilld make an in-ciepth studv in the 
matter with n view to proviciing far more liberalised norm~; in such 
arcas 1h'lI1 fixed for people in plain are;)s. The Commit1ee mny h~ 
apprised of the results of the study made and the norms fixed for 
such aren~. 

Henly fir Gov('rnm('nt 

Government had alre,rlv :"('c()[!nispd tllr·' recnmmp"n:11 inn to 
have liheral norms in respect of hilly areas in the m:1 t ter of expan-
sion or branch network of the banks. At the instance of the Gov-
1495 LS-3. 
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er~ent. \ ~S~l;'y~,. ~~,! o~, Jp.~a.",~~: ~n(:e. maxe4-, :t~e populaijon 
c:pvex;~,ge- 'llor~, }~9~~ :~ ,p#lc~~qr 17,000 po.pulation ~" ip., ~ 
nonnal rurar and s.i~urb.an,.are~ to 1 bank oftice, for ~Q.()OO,( ~Q 
12,000 population in the rural ana semi-urban areas in the hilly areas . 

• : t ,,:.:,';" .';. , ;.: ~ ~ • \ .. ~ 

[Ministry 'Of Finanec (Department of Economic Affairs-
,: ';'.:Banking DiVision)';OM No. 51llj87-SCT (B) dated 3~8-;.87.] 

: ',:' . ! ~:i.ll .~~;: n'; ", :;. .', ;", ',' 
"'1,',. ': ... ,;~~~qdatip~. N~.41 (}».af8~O. 5~65) : 

.:, "ft.' C~ haVEF"J:J~eri futo~ed 'th:a't und~~~ the" :guid~~e,s 
llItgUding,.n:aI SoheWu~8~' bank'S maY rotiteere&t Wic'ler'thiitsc1l:eme 
~IState'0011?Ortrti6h': set up/iii VliH6us' st1l~.'fdrt1i~ ~elfke' 
of ,Sch~uled;. Gutes' and!:Schea~ Tribea;:; ;, ',II; i /i ' 

. '~iTh-e Cdtrllmt~';~~~fu~b.dthat\4.ith'a;~i~~/t~ :hiC~~ase the flow 
,of credit to ~/'~~~~fQf~~ AAoWQJMt~.,_t8:cts with t~ 
farious SC/ST Corporati~ns and participate ·in ,financing .the .vi~b1e 
schemes fl'am~"by th~eCorporations.~' ,', 7: ,;;!J," ", ;,' -;s n ;, 
.:-:.:)11-;:;) :i!,·~~!'l~~rj·lf.,~: 1·:: ;~;'-'~'ri~ ';i~ljl r)i'~;. ~"'.,.).J).::;\I (,. '; ·~ .. I'.I·j· ·::r.:,._:~ 

'(·l!I.;J~!!·:t::'I.rjn;)it' Nd:. ·.M.pl)':.af ~':'!' . :';',r ·.·i;-'·' , .. " 

;~ .. '.:' ·'C6.i'iAiin~'<T' I;iJ1:.JJ~~ -.}J;.:;.), i'-:;, .. ,'!'. s;~"ve ~:;.: ,;""', ','~. 
fJ)$trti'l:6~1~~r;:i;'J~ .~~~ ~9)!~,,~ '.~"!I.l,!lf4'd.<~-~ 
~iirnr.~ thi~""a~t::~,O)~~,.'fJ~f(~~~ :~tP.;~~i ~q"Sr :CIll'PO 
r"1'~"I" ,'1"/';::'; ':r.;~ t:!~t: ~,.'. "J;:!; r, ~; r~; . .'l,;r.. '.'.;. : .:~ ~~.' .. 

'TMiiiiBtry., Of 'Jli1'lan(:ic!, "(Depal'ttnentof Eco'riomic Aff~ir~ 
Banking Division) OM No: 515187~SCT (8) dated 3-8'';87.] 

oj, 
" " . : 

. RecoJnnUtAd.atiQllNo.<4~ . (Para- No.,505?) 

. The Committee further recommend that the Ministry of Finance 
,(Banking Division) should monitor to find out whether the Sche-
duled Caste and Scheduled Tribe beneficiaries have.actually come 
above the poverty line with the financial assistance provided to 
them under mDP IDRI programmes. 

Reply of Govemm.ent 

Evaluation studies regarding financial assistance to IRDP be:le-
flclarles and its actual impact in making the beneficiaries cross the 
poverty line have, been undertaken by Deptt. of Rural I)evelo~en~, 
'Mi~istry of Agriculture. As regards' DRI, an evaluatiQn study was 
undertaken by Govt. of -India in association with NlBM. The study, 
suggested that DR! Scheme did make significant impact in allevia-
tion of the beneficiaries fro~poveriy line. 

[Ministry of Finance (Department of Economic Affair&-
BankiJ;lg Division) O.M. No. ~15187-SCT {B) dated '3~8-87i] 
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Recommendation No. 47 (Para No. 5.82) 
, ~~.... .i. ... ~;~ .. : .• ,. , ": • - .;. \' .. • 

The" Co.tl},~.i.t~~,~otethat,no separate register ~ DlaJ,ll4tm.ed: 
mUCO' Bank for keeping record of loan applications receiveQfr~Jn.· 
SCIST beneficiaries. It is als.b /not clear from the informtatiOl1 
furnished to:,the':ebmmittee whether the bailk branches' are main-
taining- any' r~gister ~ for 'showing' receipt/disposal' olloan applications 
.received from beneficiaries of weaker sections including Scheduled 
Castes/Tribes. 1t.3,:; )1' .>.:0:'1 :,1',/ ;;<,:'.:.[, ·,;,ur:·.,)··H 

.~.:,ColDlJljttee,;-thereforei xeoommendthat ,a. pet. the gUideUiles 
issued, ,: by :i~stflV.> Bank:,of IIlc:lia·:· every coaceme4';: brlinch' iof~; 
UCO aau..,eoulfi; ltlaintain lQal1: application. ,:ragiIter, . 'for ·-weak." 
Se(:tiODB. iAel~~~_ Castes/~bes, 'and, instire; that,: Cheitd 
app1i~tion9J,:a~st1QSed:o£l.sanctioned·.witmft:,~a -stipulated : ~riQd: 
ol:15da:9'L~ 'aio'.ame ofSCIEJif bem&flcluiell' ShOUlct:be: marW8d .kl ..... 
reci·ink ~~the M.tertO';'make;:them,consptauOlls~' nahoUld awo1lli&'e 
eI,18U1'ed' that.·_~n :application:fJ!om SCISTis dilgye.d. 0lf4'ejeeted,; 
'on ftimsy grounds. The Committee also des:l7e' ·that the 'baDk· 
offiCials, while receiving the loan applications from SCs/STs, should 
scrutinise them and get theiiFt6ft~bti!d '·tHeft and there, if any dis-
crepancy is found therein, so that the chances of rejection or del~y-
ed sa:nction't;tloail ~t'e ;mviated~ . . '. -:', :' 

- ::-' Reply of Government 

As per the existing.. guidelines, branches are required 'to main-
tain a separate,loan· application register for all priority. sector 
advances ~nclusjve of applications from SC/ST beneficiaries. As 
such no separate register is maintained for SCIST beneficiaries 
-exclusively. 

However, UCO bank have issued necessary instructions to mark 
the names of SC/ST applicants. belonging to the weaker section 
beneficiaries in red ink in the Loan Application Received Register 
to make them conspicuous and to en.'Iure that the applications 
received are disposed of/sanctioned within the stipulated period of 
15 days. Further in pursuance of the directives of Govt, of India, 
Divisional Mlmagers/Zonal Managers and Senior Officials of Hea.d 
'Oftice are visiting rural branches once in every quarter to ensure 
that the applications received are disposed of/sanctioned within 
15 days. They have ako advised to check that the applications 
received from SC/ST beneficiaries are marked in red ink in the loan 
application received register. In terms of the directives from 
B.eserve Bank of India, Branch Managers are no't empowered to 
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reJ-:t an, applications received' from the beneficiaries belonging to' 
SC/FIr categories and such power of rejectio1'1 was vested With the-
Divisional Managers. 

[Min~try of Finance (Department' of Economic Affairs-
Banking Division) O.M. No. 515187-SCT (B) dated 3-8-87.]< 

Recommendation No. 48 (Para No. 5.8t) 

the 'Comlilittee Dote With 'coneem that recovery of overdue loans; 
uader DR! Scheme from SC/ST .. 'Mdl as other beDee.c1arIests 
.., -poor. The Committee recommeDd that all but eftorteshOuld 
.. mIde 'by llCO 'Baak to iliipirove the tecoWIr'f poeiUon for tecycl~ 
ill of funds. 'Ihe BaDk shoUld also extAIad an pouible~ee 
... 'lMlvice to SC/ST beneflcfarleB :Mt 0iJJy tbavoid fathue of' 
.lIIemes bUt abo to tr.aptGve upcmthelr perfartD'8llCt W'lth a view 
to ,geaera.tiag proftt from. the unit/project and thereby enabltng, 
tlIem. to orepay the 10llfts. 

Reply of 'Government 

In terms of the directive given by the Board of Directors. the 
Bank reviews the recovery position of the advances made to SC/ST 
beneficiaries every half year and c10selv monitors the performance 
of various zones and ~ides them for the improvement of the 
recovery position adopting di1ferent strateJ!ies. Bank have alsO' 
advised all their zonal and divisional offices 'to discuss the recovery 
of Bank's dues at a regular interval in the meeting or~anised at the 
State/District/Block level. Bank has decided to include an agenda 
on recovery of Bank's dues in state-level meeting of Himachal 
Pradesh and Orissa. where they are 'the convenor Bank and in all 
their Lead Districts. RequeRts wiJ1 be made from them part to the 
Convenor Banks of ,other States to include such agenda. 



CHAPTER III 

RECOMMENDATaONS/0BSERVATIONS WHICH T.HJ: COM-
MITrEE DO NOT DESmE TO PURSUE IN VIEW OF THE' 

GOVERNMENT'S, REPLIES 

Recommendation No. 15 (Para No. 3.36) 

The Committee are surprised- tQ learn that the UCO Bank have 
giVen relaxa,tion in educational qualification in Nlpect of C>mcers 
and Clerical cadres b1,lt iJ;I. the case of Subo~te cadre, they Mve 
not given any relaxation ~ per Government guidelines. Thi's 
might have ~prive~ many a Scheduled, Cute and Schedul,ecl Tribe 
candidate from being considered eligible fOJ: the pottS appUed for. 
,1.'he <;om~ttee would like to draw the attention of Ministry of 
Finance. (Banking DivisipnJ to the, MJnistry of Per~nn.elt Public 
Grievances and' Pension (Deptt. of Personnel and Training) O,M. 
No. 2601118184Estt(SCT) dated 17th October, 1986 wherein it has 
been provided that 'if adequate number of Scheduled Caste and 
Scheduled Tribe candidates, who, satisfy the minimum standard are 
not available to fill the reserved vacancies, then Scheduled Castp 
and Schedul,ed Trioe cai1didates may :Jje selected to the extent of 

- shortfall in vacancies by 'relaxing theminimuin standard prOVided 
that they are not consider~d unfit to hoiti the postt. The Com-

" mittee, therefQre, 'impress upon the, l4iniirtry Of Finance, (Bankinp; 
, Division) to issue necessary inStructions to· aU concemed authori-

. '. . 
ti~s accordirtg,ly so that the shortfall i~ reserved vacancies of· the 
Subordinate cadre becomes a thing of the, past. 

Reply of Government 

The recommendation of the Committee waj'alscussed with the 
Department of Personnel & Training which is of the view that the 
term minimum standard referred to in their letter dated 17-10..86. 
referred only to the qualifying standard and not the eligibility 
norms. In view of this, no fresh instructions on ~~subject are 
called for. ' . 

[Ministry of Finance (Department of Economi~~ Affairs-
Banking Division) a.M.'No, 5i5!87-SCT (B) dated 3-8-(7) 
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Be('olnmelldation No. ,28 (Para No. 3.59) 

The Committee note that an·omcer of appropriate status belonging 
to Scheduled Caste/Tribe is always associated· with the Interview 
Committee of UCO Bank for posts to which reservations are appli-
cable. The Scheduled Caste/Tribe officer also remains present on 
Recruitment Board/Departmental Promotion Committee when 
general candidates are interviewed. 

The Committee have been informed that from 1983 an Officer 
from Scheduled· Caste/Tribe community is also .... associated with 
Interview Committee for promotion by selection within Officers' 
Cadre. The Committee would like to know the reason why the 
decision, has been taken only in 1983 to associate a Scheduled Caste/ 
Tribe Officer with Interview Committee for promotiOn. by selection, 
when the Government had accepted a recommendation made by 
this committee in their 4th Report (19'70) of Fourth Lok Sabha and 
issued instructions accordingly pide Department of· Personnel and 
Administrative Reforms O.M. No. 27 (4) (Iii) 176-Estt. (SCT) dated· 
21911970 and 16-4-74-Estt. (SCT) dated 231511975. 

Reply of Government 

.. UCO Bank has reported that it has been associating and officer f 
member of SC/ST community in the interview board for promotion! 
selection from sub-staff cadre to clerical cadre and from the cleri-
cal cadre to ofBeers' cadre. The bank has regretted the technical 
delay in implementation of the recommendation of the Committee 
to associate an SCIST OfBcer with Interview Committee for pr0-
motion by Selection as the promotions by selection were· held for 
the flrst time only in 1983 after the introduction of reservations in· 
promotions in 19'79. 

[Ministry of Finance (Department of Economic Affairs-
Banking Division) O.M. "No. 515!87-SC'" (B) dated 3-8-87.] 



CHAPTER IV 

. RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH REPLIES OF GOVERNMENT HAVE NOT BEEN AC-

~PTED BY THE COMMITTEE AND WHICH REQUIRE' . 
REITEl'tATION 

Reeolnmendation No.1 (Par.- No. 1.15) 

The Committee are constraiped to note that while a firm policy 
had been laid down by the Government some time back that' one 
member belonging to Scheduled Caste/SchedUled Tribe should be 
on the Boards of Directors of all nationalised: banks, there is no 
member belonging to Scheduled Caste I Scheduled Tribe on the 
Board of Directors of UCO Bank so far. As assured by the Secre-
tary, Ministry of Finance (Deptt. 'of Economic Affairs-Banking 
Division) during evidence, the Committee trust that when a new 
Board of UCO Bank is constituted a member belonging to Sche-
duled Cute/Scheduled Tribe wm be appointed u Director on the 
Board of Directors to look after the inteftl'ts of Scheduled Cutes 
and Scheduled Tribes, and the Committee fnformed accordingly. 

Reply of GovernmeDt 

The recommendation of the Committee hu been noted. 

[Ministry of Finance (Department of Economic Affairs-
Banking Division) O.M. No. 51SI87-SCT (B) dated 3-8-87.] 

Commeat. of the Committee 

"The Committee will like to reiterate their earlier recom-
mendation that when the new Board of UCO Bank is constituted 
a member belonging to Scheduled C~elScheduled Tribe should be 
appointed as Director on the Board of Directors to look after the 
interests of Scheduled Castes and Scheduled Tribes. The Committee 
desire to be infurmed of the name of the SCIST Director appointed 
on the Board of the Directors of the UCO Bank when it is reconsti-
tuted." 
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..... ,aeautioB No. Z (Para No. 1.18) 

The Committee are concerned. to note that the progress report 
relating to implementation of Government directives regarding re-
servation for Scheduled cUtes and Scheduled.· Tribes in UCO Bank 
was once placed in the Board Meeting ~d on 26 ~. '80 an4 it 
was again placed before the Board of Directo~ only on 20 Aug. '~, 
after a lapse of ~ years and that too apparently- when. the Com-
mittee took up this subject for detailed examination. The Ministry 
of lI'inance (Deptt. of Economic Aftairs-Banldng Division) alao fall-
ed to monitOr this information. Had they done this, surely they 
would have reminded the management of UCO Bank in this regard 
in· time. The Ministry also woke up when they received the ques-
ti~e ot the Committee for oral evidence and sent a communi-
catiOn tp the Bank: only on 28 Nov., 1986. 'This all shoWi tJ1at ... 
pel- care and interest is not being taken by either by the UCO 
)~~ or the Ministry of Fi~ (Banldng Division) towards tl~e 
welfar~ of Sc}u!duled C8stes/Schedqlsd Tribes and it makes it all 
the more essential that there lilhould be a SC/ST mePlber on the 
Board ot Directors to look after the interests of SCs/STs and en-
.sure tp.at sucp lapselil do not recUT. 

The Committee are not satisfi~ with the reason advanced for 
not placing the prog;r~s reports 1?efo~e the Board of ~rectors regu-
larly viz. that 'it was not entered ill the calendar by the Bank 
inadvertantly.' 

The Committee consider it to be a grave lapse and accordingly 
recommend that responsibility should be fixed for the lapse and 
action taken against the (~rring offi~. The Committee further 
l'ecommen.d that neceslilary steps should be taken to make the 
system fool-proof so that in futUre the progress reports are placed 
before the Board of Directors regularly and there may not be any 
lapse in this regard for any reason, whatsoever. 

Reply or Government 

UCO Bank has j..eported that it has revis~d its calendar of it~ms 
to be submitted to its Board of Directors in such a way that the 
review of appointments/promotions of SC/ST ·~an.:Jidates in the 
Bank is submitted to the Board in the month~ of'March and Se?-
tember every year giving position as at the e~d 01 31st December. 
and 30th June. respectively. 

All public sector banks and financial in.'1tltutions have also been 
once again, instructed for placing the hall yearly reports before 
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their retlptCtive Boarc:tt of Dlreetora for review of the... vicfIt 
letter NO',5/5/87-scT~) (IT) dated ~7 (Almexure-l). 

[M~try of FiDB.nCe (Department of ~onomic Atfairs-san~ 
Division) O.M. No. 5/&/&7-SCT(B) ~.tecl: ~ 

Comments of the Com.mlttee! '." 
"The Committee are not satisfied With the reply of the Gov-

~nment. The Co,n,lmittee conaider not plactn, of the 
progress report before the Board· of Director. to be'. 
grave lapse and responsibillty should have been fixed for 
the lapse and action taken against the erring oftlcer. The 
C,ommittee will like to' ~ apPfised of the action tHen 
in this regard." 

~end.dqn No. 9 (Par. No. 2.'7) 

The Committee are sorry to observe that in the preliminary 
material furnished by Governm,en~, it had been stated' that re~rva
tion orders in promotion were applicable to officers' cadre upto 
Middle Manag~ent Grade SC!lle-:.III in UCO BANK. However, re-
,gretting fpr their wrong int~fPt(!ta~on of reservation rules, the 

, representaU:ve of Banking Divis.IQIJ, statea during evidnetl~e that there 
was no reservation for Scheduled Castes ana Sche<;luled Tz:ibes in 
promotion within the officers' cadres but those candidates' Who fell 
within theZbne o:f consideration so as to be within the number of 
vacBluiies, were promoted, if they were not found unfit for promo-
tion. Hence, there is no reservation for Scheduled CastelTribe 
employees be~ond Junior Management Grade Scale-I in UCO 
BANK. The Management wal" pnly providing concession to Sche-
duled Castes/JI'ribes as per instructions contained in Para 12.2(3) of 
Brochure on Reservations for Scheduled Castes nnd. Schl;!duled 
Tribes in services, 6th Edition (19&2), which reads as follows:-

"In promotions by selection to posts within Group A (Cla~R I) 
which carry an ultimate salary of Rs. 2.25(}/- per month 
or less. there is no reservation but the Scheduled Castesl 
Tribe officers; who are senior enough in the Zone of consi-
deration for promotion so as to be within the number of 
vacancies for which the select li!;t has to be drn.wn up. 
wl)tlld be inc1urled in that Jist provided they- are not con-
sidered unfit for nromotion." 
>, 

The Committee feel th:'lt th.e interests of Scheduled Castes and 
Scheduled lI'ribe~ are ~€'Opardised wi~h tlole exlRtln1t, classification of 
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posts in. UCO BANK. TheBan~ have o~y Uu-ee ca~gories of posts, 
unlike foUr categories of p~sts in the Go~ernment. In the Central 
GOvernment, in promotion by Selection a Scheduled Caste/Schedul-
ed Tribe employee gets at least two chal'lces of promotion to Offi-
cers' category viz. first fJ;'om Class II (non-'gazetted) to Class 11 
(Gazetted) and then from Cl~s~ II (Gazetted) to lowest rung to 

. Class I, whereas in Banks a Scheduled Caste/Scheduled Tribe em-
ployee gets only one chance i.e. from Clerical Cadre to Officers' 
Cadre (JMG Scale I). The Committee, therefore, recommend that 
the posts in the Public Sector Banks, including UCO BANK, should 

, be reclassified so that the chances of Scheduled Caste and Scheduled 
Tribe emplOyees for further promotions in OfticeJ's Cadre are brought 
at par with those working in Central Government Offices. 

Reply of Government 

Government lulve considered the recommendation made by the 
Committee. The public sector banks including UCO Bank have three 
categories of staff viz. Officers, Clerks and Subordinate Staft. It is 
submitted that in the classification of posts in banks, which are com-
mercial organisations, there is no necessity of having another tier 
~ post. etif1er between the Clerical and Offtcers Cadre or within 
the Oftlcera Ca!re.· 

[Ministry of Finance (Department of Economic A1!ail'll-Banlrtng 
Division) OM No. rH5/87~ (B) dated 3-8-87} 

Comment. of the COIIIIDittee 

"The Committee reiterate their earlier recommendation. that 'the 
posts in the Public Sector Banks, including UCO Bank. should be 
reclassified so that the chances of Scheduled Caste and Scheduled 
Tribe employees for further promotions in Officers' Cadre are 
brought at par with those working in Central Go'Vernment Oftlces· ... 

Recommendation No. 17 (Para No. 3.38) 

The Committee note that Scheduled CastelTribe candidates are 
paid IT class rail fare as travelling allowance when they are called 
for interview but they are not paid this travelling allowance when 
they come to appear in written test. The Committee would like to 
draw the attention of the Ministry of Finance (Banking division) 
to para 3 of . Chapter V of the Brochure on reservation for Schedul-
ed Castes and Sclieduled Tribes in posts/services under the Public 
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,Enterprises issued by the Bureau of Public EnterpriSes wherein 

. it has been stated i'rl.ter cdiitt that SCIST c8DdiciB.tes callec:l' for writ-
ten test for Groq,p 'e; and 'D' posts should be allowed. the iowest 
class rail fare if the distance exceeds 80 Km. The Committee, there-
fore, suggest that the Ministry of Finance may, issue necessary 
instructions to the authorities concerned to pay rail fare to SC/ST 
cand~dates called for written test for Group 'C' and 'D' posts if the 

" distance involved is more than 80 Km. 

Reply of' Government 

The recommendation of the Committee has been examined in 
the context of" the provisions contained in para 7.11 of the Brochure 
on Reservation for SC and ST in services. The provisions of this 
para have been reiterated to all public sector banks/financial insti· 
tutions vide letter No. 515187·SCT(B) (XI) dated 12-6-87 (Annexure 
VII). Accordingly. while, in view of the fact that may not be possi-
ble to hold the written test and the interview on the same or 
consecutive days fr:.r re(:ru~1.ment to the clerical cadre posfs by the 
Banking Service Recruitment Boards and therefore, the provisions 
of para 7.11 may not be of avail to the SC/ST candidates, the public 
sector" banks and financial institutiolUl have been advised to 110 sche-
dule the written examination and the interview in respect of sub-
staff, that, to the extent possible it is either held on the same day 
or on the consequtive days and pay them the TA for journey under-
taken by them from the place of their residence to the place of writ-
ten test and/or interview, subject to Certain conditions. 

[Ministry of Finance (Department of Economic Affairs-Banking 
Division) OM No. 515187-5CT(B) dated 3-8-87]. 

Comments of the Committee 

"The Committee ao not agree that it would be leasible to hold 
the w~tten test and interview with an interval of one day only 
The Committee therefore, reiterate their earlier recommendation 
that 'the Ministry of Finance may, issue' necessary instructions to 
the authorities concerned to pay rail fare- to SC/ST candidates call-
ed for written fest for Group 'C' and 'D' posts if the distance involv-
ed is more than 80" Km." 

Recommendation No. 18 (para No. 3.39) 

The Committee regret to note that none of the 22 omcers of UCO 
BANK poSted from India to foreign branches belongs to Scheduled 
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.c.steslTribes co~unity. The Committee woUld urge that the 
-c~ of Scheduled Cute ad Schedulecl Tnbe ~~ should 
be con&ic1ered favourably at the. time 91 ~g ~~ in foreign 
countries to enable tliem: to acquire the experience of wor~g in the 
branches abroad. Tl:c Ctlmmittee feel that their .tay in a foreigD 
country for a couple of years would, by itself, be a very useful ex-
perience for the Sc6eduled Caste/Scheduled Trl~ employees and 
would help them a lot in b roaclening their outloolc and bringing 
them up socially· aiid economieally. . 

, ~y of Goveromeot 

In thellght of the recommendations of the Committee all the 
public sector banks/financial institu,ions have been, suitably advi-
sed vide letter No. 5\5\87 -SCT (B) (VI) dated 12-6-87 (Annexure 
WI).:.. I 1 

[Ministry of Finance (Department Of Economic Aftairs-8anking 
. Division) OM No. 5\5\87-SCT(B) 'dated 3-8-87]. 

Comments of the Committee 

"The Committee will likp. to reiterate their earlier recommenda-
tion that 'the claims of Schedule Caste and Scheduled Tribe employ-
ees 'should be considered favo~rablyat the time o~f making postings 

·in foreign countries to enable them to acquire the experience of 
Workingib the branches abroad'. ,T~ COJ;nmittee 'w111 keenly watch 
further' developments in this regQJ.'d" 

ReCG~cndation No. 23 (Para No. 3.74) 
, . • I • 

The Committee are constrained to note that UCO Bank haS-not 
been obtaining the approval of competent authority (Cl'Iairman & 
Managing Director) before resorting to dereservation of reserved 
vacancies. The Committee would like to point out that according 
to Governmen~!!1Jid~1ines. prior' approval of the Board of Directors 
for the postl'i cf officers and that of Managing Director for Clerical 
and . sub-staff posts' has to be obtained before filling any reserved 
vacr'.;:;:' l>y. general candidate. It should also be specifically men-
tion:;~ :n the note sent to the B~ardlManaging Director that the 
proposal for dereservation is being made with the 'full Im9wledge 
and concurrence of the Liaison Officer. Th& Committee recommend 
that henceforth the UCO Bank should follow this procedure scru-
pulously and in the event Of any defauit, responsibility should be 
fixed and suitable action taken against the officet found responsible. 
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Reply of the Govenunent 

UCO Bank has reported tlaat it has noted the recommendation 
of the Committee for compliance. 

Instructions in the matter have once apin bea1. reiterated to 
all Public Sector Banks I Financial Itistitutioila tncIe Jetter No. 
515187-scT(B)IIK dt. 12.6.87 (AnneXure-Ix). 

[MiDistry' of Finance (Department of Economic: MaIn-
BiinltitIg Di~ilGl'l) OM No. ~1518'r-SCT(B) clt. 3 .•• 8'1.) 

tomiiliBu .., the CaaimltteeI 

"The 'CObDIiittee will lib. to reiterate their _Her recoIn •• a,-
tion that IJlence..fol1h the UCo Bank shouid toiiow thIa ~ 
ac:rupulously and in the event of any -default. responstbWty ahcnitd 
be fixea. anti suitable iction talrIn a&atnat the oileR fouU nIpOIL-
sible.' " , , .. ~ \; I 

ReeOmineDdaition No. 30 (it.- No. '-18) 

'The Committee aiSo suggest that if ST candidates are DOt avafl-
able in a particular regional or local employment exchanges to 
fill the reserved vacancies, the ZonallDi~ional Offices. of UOO 
BANK should contact the employment exchanges in the adjoining 
regions[areas to fill the vacancies J'eserved for Scheduled Tribes. 

Reply of the Government 

All Public Sector Banks/Financial institutions, including UCO 
Bank, hav'e been suitably advised for implementation of the recom-
mendation of the Committee vide letter No. 5/5/87-SCT(B) (XliI) 
dated 12.6.87 (Annexure-IV). 

[Ministry of Finance (Department of Economic Mairs-
Bankil).g Division) OM No. 515187-scT(B) dated 3.8.87.], 

COJnJDlmts. of the Committe/e 

"~e Committee will like to reiterate the.!r earlier recommen-
dation that if ST candidates are not available in a particular re-
gional or local employment exchanges to fill the reserved. vacancies, 
the Zonal I Divisional Oftlces of UCO Bank should contact the em-
ployment exchanges in' the adjoining regionsla.reas to flll the 
vacancies reserved for Scheduled Tribes. 
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The Committee will" like to 00 kept apprised "f the outcome of 

the instructions issued by: the'Miniatry vide their letter No. 5151871 
SCT (B) -XIII dated 12.6.1987." ' 

....• 'r, • • 

Recommendation No" 40 (Para No. 5.54) . : .' . 

, The ,.coJnmittee, hav~~nip.formed that under DRI Scheme 
ni8xim~;col\1posi~~ ,l()al1~ptRs., 6,5901-,can"be,~li!lted to aSCIST 
beneficiary. The Commjtte~, a:r~~nhappy ,to,rtote 1~at in ,l,t84,~nly 
5657 ,out of 39883 and in i9850ru:Y 6355 'out of U9S4SCIST~he
fiCiaiti~s '/:vvel'e ,gfairted -:>&'lf18tl)f.of Rs::,6,oOO/~,or':nun:~.:under this 
l&C1l~~'. 'As 'A&£it'feti;'by 'the ~represe1'.Ltati"e (Of .Mi!Jilii~ 'of Finance 
(Banking Division) during evidence, the average loan given to a 
SCIST beneficiary ceD8 •• tol.Bs.,J**I?tAJ»N'mJjmilarly, under IRDP 
~o.1; th~. ayerag~_. loan given to, such a person comes to Rs. 2,0001-
'1h~s ~n'ev:ttab111'hl.tilteSlttl-hee~~ tot gWe: a, :seccmd:.doaetJQf ~yance 
bi'%iliiy 9~s.·' .:: 'I PI', '(':';'. )'!i~H (',' ,',)' ~1::' "t', .r .. ·,,) "",-'- ", ;-i' "", 

~':',;'~~ ;k~~~t~:'n~';~~;"p~~~'~~t:~~~t'~~ ~bd';~nr '~e 
poverty alleviation programmes. The Committee therefore,. ,s~~~s 
that the nationalised banks including UGO Bank shOUld be more 
sympathetic app: .Ili:9t;r~L~ : ~~~~~~L~~!m~, ,~9t,..~.CJ~T beneficiaries 
under iRDPIDRI to enable them to come above 'the poverty line 
without "r~rting , to ,fl,lIecond: dose of advanee. 

R'~ply ~f 'the Government 

With a view to ensuring that persons belonging to SCIST get 
their due share' bf benefits under DRI Scheme, banks have to en-
sure that 40 percent of DRI advances are given to members of 
SCjST. The public sector banks, as a whole, have already achieved 
this target. 

Likewise, under IRDP. 30 per cent of the families assisted should 
belong to SCIST and not less than 30 per cent of the assistance 
under the ,programme should g'o to those categories. Available 
data under IRDP reveals that the physical achievement regarding 
assistanCe to SqST families, under the programme has been 
achiend. 

Under SEEUY, a rrtinhrium of 'SO per cent of the number of sanc-
tions will be re$erved for SCIST ·beneflciaries at the StatelUnion 
Territory tevel from the year 1986-87. 

'MeniberS (Jf ·SeIST population belong to the poorest section of 
the 80clety and most 'of them all'eadypoSsess or have the potential 
to imbibe the required skill and expertise to take up self-employ-
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ment activity in different sma]) productive ventures such _ as v~nd
tng vegetables. fruits.car:Pentry, " blackSmithy,' cObbling,." carpet 
making, pottety,'tailori11g"and other 'sman' artisans. ctafts inc1tiding 
handlbom. In' SuM, eases, it will beCome neceSsary for' banks' "to 
finance ,them to ,take', up· SUch' small,prOauetfve' venture In' Which 
the.: beneficiary, has the potential to gerle~tethcome. ::MoreO'Ver;i 
these ·activiti""would be> n'orthallY'"based' an Ibcal. availabUity' Qf' 
inputsaml marketability' of: product~' It'is;"lSO relmnftd note that. 
the average 'ftgui'e" doelJ'11ot;1 ptec1Ude' ofsmne :ofthe' be:tlt!1lCi~rles 
~~.~i~gi r~c~~v,~q., ~he ,as$i~t~~ .J1~,h~, .th~ ~at.:: .Ii, ;~ay also be 
po~~~1" <i~t }h~~,itr~~",~~p~rv~ '-'fAIl i~P.,;,thef;c~~e: 'Qf:.on-SC/ST 
beriefl"claties' under anti-poverty schemes such as IRDP, SEPUP. 
DRI etc.-the averaS-lltwPllataQUUt!ft/llPPUect >for~e for such small 
productive ventures .and therefore on . tJ;le same, aVJ:l'age 
·seale·.;,ss "1fOtf.~j$T'~@lleft'tl~es"'~~ce :igaiil'·l.thel~ :'a~titJd~ I 'an.d 
experieDaearie f6(o: IMch1rs~d !1ifflill ~lf:iemplby '. ent' '~t\ire~~ll " 
"""'\.~,\."'~ .. ,It" ~~:"::"~:~~' '~~~-::":"~:rn' "1!l"1 "\'~:n! ~, ,;i: ~~~I~~~~ .. ·r[ "!~ I" ~:i .". ,J.l1· .. q~'.: 
. ","" [Ministry of Finance (DepartmeIl~.I~~f ,,~onp~,iA#at,j~~ 

Banking Division) OM No. 5!5187-SCT(B) dated 3-8-87.] 
,.~~. r; ,.;1. I; 'Ill')')" 4" 11'1' i10fH;brj·II!ln:"·J~.H 

I' Comments of the Committee' 
,,:. ~ :,:" .:,. . .. 'i.;~,:. \' .. ;.l:I,.;'! ... ~~I·: ".~ ~)'I.~ .>'.' .... J ... ,,';I,;:J "t:,j'T 

',~.',','n,i', y\C?~~~¥e.'.ftp~~he~"e~Y,!l~ th .. G~y~~~~) ~~.:~~"l! 
and', wfil)lke to reJte~ate t~irearber, },ef!0lnme,nda.tl.on; ~~~ ,tll~ 
nationali~ed banks includipg UCC) ,B~ s~uld ,be more, sy~~ 
tIC and liberal in granting IC?arls to. SC\ST benefi~iaries, under 
IRDPIDRI to enable th~;mto come above the poverty line. without 
resorting to a second dose of advance." , 

R .. comm~l1dation No. 43 (Para No. 5.58) 

The Committee note that a housing loan advance upto Rs. 5,000 
-can be granted to a SCIST beneficiary at concessional rate of inte-
rest of 4 per cent per annum. The Committee conside,r that an 
amount of Rs. 5,000 is not sufficient for construction of a house 
'when the cost of constryction as well as building material is soar· 
ing high. The Committee recommend that in order to improve the 
living conditions of se/SIr. the maximum amount o~ loan at " 
-pe.r cent interest should be increased at lea.t to R"I. 7500. 

. Reply of the Government 

The Govt. of India have since considered the recommendatioDs 
of the Task FOrce oD DRI Scheme and decided that the DR! Scheme 
will continue at the rate of interest of ~ per cent per annUm' and 
~ere will also be no change in the, maximum quantum of assistance 
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pet beneficiary under the Scheme, viz. Rs. 6,5001-· Housing is not 
a productive purpose an~hence the quantum of houling loans 
should have reasonable relation to the repaying capacity of the 
borrowers. It will not, therefore, be appropriate to increase the 
present ceiling of Rs. 5,0001- for housing loans to SCslSTs at the 
rate of interest at 4: per cent per annum as it is necessary to keep 
a proper correlation between the 'credit available for productive 
pUJ'POses and for housing finance at the same subsidy rates. 

, ' 
[Ministry 'of Finance (Department of ~ Aft ... 
Blinldng DlVtaton) OM :ffo. &llt87..$CT(B) _ted 3-8-87.1' 

,·()oaamebts 01 Ure eo""'llIt 
"The Committee retUftte their earlllr _MI._ ..... 1iIIat III 

order to fIilprove the liviDgGGllctiU-. tA. SCI_ .... urtmaa 
amoaint of loan for housing' at • per ceftt tmawt shGIIkI lie tnera-
sed at lellt to B.s. 7500." 

Reeommencladoa No. 44 ~P .. '" ... 

The Committee note that educational loans are it" d ..... 0Kl 
lkhime at ConceIsional rate of interest of 4 per cent to .... *-at ttw 
only who are not getting any scholarshiplmaintenuaee grants from 
Government or educational authorities. The Committee are unable 
to understand the rationale behind this condition. 'nle educational 
loan is given to meritorious but poor and needy students whose fa-
mily income from all source;:; i~, not more than Rs. 6400 and Rs. 1200 
in rural areus and urban areas respectively. The Committee feel 
tJ,at in cases where t:1C scholflrship amount is insufficient the stu-
cients shoulrl he g:vt'n the af'0leSaid education loan so that such se!s'!" 
students may not he compelled to leave their studies for want ot 
mCJn'~y. T~·(' Committpc rl?(·c·mmend that the scheme may be re-
viewed in all its pcrspectiVf~S and the amount of loan revised takin,;; 
into account the depricated value of the rupee and continuously ris-
ing prices. 

Reply of the Government 

The Task Force on DRI S~heme constituted by the Government 
reviewed the Scheme in all its perspectives and submitted its report 
in March 1985. The Government have considered the recommenda-
tions if) consultation with different Ministries, NABARD, Reservt: 
Bank of India and have decided as follows:-

(i) Differential Rate of Interest Scheme as in the present fonn, 
will continue at the rate of interest of 4 per cent l)er 



annwn. There win also not be any moclifteation.in . the 
. target of quantum which will continue to be 11 per ... of 
the outstandings as at the end of previous year. 

(U) 'The .om, IRDP send the new schemes for ftnanclng urban 
poor will mutually exclusive. In other words, if a person 
avails of the beneflt under IRDP Or. SEPUP he will not be 
eligible for loan under DRI Scheme. 

(UI) According to thp Planning Commission's definition of 
poverty line, a family having an annual Income of Rs. 8400 
or less is considered to be a family below poverty line; it 
1s, therefore, felt th!'lt the ceiling of family Income of the 
bOrrowers under the DR! Scheme mav be revised from 
Rs. 2,000 per annum in areas to Bs. 6400 ,at 84-85 prices 
as flnal;sed by the Plannin..-; Commission. For the ur'ban 
poor Scheme, a ceiling of Rs. 600 p.m. (l,e .. R"!. 7200 pe'!' 
annum) bas been fhred. It is felt that the limit of Rs. 7200 
p.a. as a~ainst the limit of Rs. 72ooa8 8~Rfn"t the limit of 
Rs. 3000 per annum may also be trel!ltp.rl 8'1 income ceflfn\t 

• for urban areas in ~') far as the DRI Sch.eme is concerned. 

The Task Force had recommended that the indigent students of 
merit will also continue to he covered under the scheme for edu-
caUonal loans as hithertofore. Since the scheme has been reviewed 
only recently further revision mav not be necesSary. 

rMinistrv of Finance (Departme11t of Economic Affatrs-Bankfnll 
Banking Division) OM No. 515187-SCT(B) dated 3-8.87.]' 

Comments of the Committee 

"The Committee reiterate their earlier re~ommendation that the 
scheme may be reviewed in all its perspectives inc1u1mg the need 
to give "loans to students urder DRI Scheme who are ~tlng reholar-
ships' where the amount of Scholarship is fnsltfticient for rtdpfent to 
continu; studies at the amount of loan re .. iewed taklnP.' into account 
the depreciated value of the rupee and continously r:sing prlces." 

ReeommendaUon .N9. 4' (Para No. 5.80) 

The Committee not.e that undp.r DRI Schem .. composfte loan aftffre-
gatin'1 to Rs. 6!'iOO at th .. rate or 4 per cp.nt intere'!t per AnnUm can be 
gr~nterl to SCIST henefl~:a .. tp!; for ~ettfnlt IlO their own m'nall Beale 
indu!=trial unit~lsmal1 busi11I''!C'. ThP ('ommittel> re(tl'et to point out 
1495 LS-4 



. that the share' of SC/ST beneficiaries in the total advances to SSII 
SmaU busines& was only 0.78 per cent, 1.45 per cent and 1.88 per 
cent in 1983, 1984 and 1985 respectively. The Committee are all 
th~ more unhappy to note that. composite loans each aggregating to 
Rs. 6500 ,were sanctioned to only 1050 'SCIST beneficiaries in 1983, 
1~12 in 1984 and 1364 in 1985. 

The Committee recommend that SCjST beneficiaries should be en-
.courag~d· to start t~e~r own SSI unitslsmall business and to .take up 
,rio~-cas~ based and gainful avenues of employment by providing ne-
cessary, assistance to .Ul~m in formulatin'g viable schemes ,and grant:ng 
IC?an's ,liberally, to the ~miximum limit admissible so that they are 
.abl~ t~ st~nd on their own fef'lt. 

Reply of Government .. 
Fina~ce i~ only one of the inputs, and it will have to' be supported 

by other es~ential inputs, sucn as ,raw mater:als, assured power, com-
m,,!-ni~atioll, m~rketing, technical support ete. Though the banks are 
,m~king sincere effoJ;1s to stop their advances to SC I ST beneficiaries, 
tpe main ditnculty, being faced by them in enla;-gement of tl}.e size ot 
the cred:t flow to SCIST beneficiaries is the absence of area-specific 

.E'chemes .with . proper. tie·up ~rrangements. For supp1v of inputs, ex· 
pertise, training and mark':!ting of outputs, etc. the r~<;ponsibility of 

. which wilf have to ·be borne jointly by the State Government machi-
nery and its agencies at thed:Strict and block levels as also the State 
Level Corporations set up for the development of SCsISTs. . , 

An awareness has, howev~r. been created among the beneficiaries 
belonging to SCIST regardir\~ various credit facilities available to 
them. Further the wide range of measures taken by the banks in 
implemenfng the various ant!-poverty pro'grammeswill take some 
·more time to produce tangibl~ results . 

.. [Ministry of Finance (Department of Economic Mairs-Banking 
, Division) ,OM No. 5/lW87-SCT (B) dated 3-8~7·1 

. Comments of the Conunittee .. 

"The Committee. find. the reply of the ,M!nistry asonUf; shifting and 
reiterate their earlier recommendation that SCIST . beneficiaries 
should be encouraged to sbrt' their own SS! units, small business 
and to take up non-caste based and gainful avenues of employment 
by providing necessary assistance ,to them in formulating viable 
schemes and granting loans liberally to the maximum limit admis-
sible so tbat they are able to stand on their, own feet. ", 
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Bec~"Dmendatjon No. 46 (Para No. ~.7i) 
......... . , 

The Committee note that under the guidelines of Reserve '·Bink·~ 
India 25 per cent of the priority sector advances or 10 per cent of the 
total bank credit should go to the weaker sections of society which 
includes 5.:heduled CastelScheduled Tribe beneficiaries. No separate 
share of SCiST has been fixed. in the 10 per cent of total adyanees 
to be deployed to weaker sections. As p~r the information ~qrnis~~ 
to the Commit~e, p~r.:centage ~f weaker sections in the Aggregate 
advances of public sector banks· as a wbole was 10.6 in June, 1986 
and the peree~tage Sliare of SCIST in the aggregate advances by the 
public sector banks was 2.83. Scheduled CastejScbeduled Tribe 
people form a major part of the weaker ·sections ·of society 'but their' 
share in aggregate advances is only 2.83 per cent as compared to 
percentage share of .weaker sections as a whole,; .' :'.' 

The Committee recommend that as in the case of DRI Sclleme and 
IRDP under which targets have been fixed for lending to . ScJied~le'd 
CastesjTribes, certain m.~nimum percentage of priority s!!,ctor lend4J}g 
should be earmarked (or se.; and STs in order to accelerate the fto~ 
of credit to them, . 

Reply of Govemmeat 

Though no specific target for lending to SCslSTs under priority 
sector has been fixed, it is stipulated that 25 per cent of .the priority 
sector advances or 10 per cent of total advances /Should go .. tothe 
"weaker·sectlons". which include. among others, SC/ST beneftciarfei: 
Attainment of this target itself would result in substantial increase in 
advance! of this tflfget itself would result in substantiaJ increa!'e in 
advances to SCIST beneftc:aries amon'g the "weaker sections.... Tbe 
Gther categories included in "weaker secti()ns" afe based on econoaiic 
consicieration, thOUgh these aft' not mutually exclusive, the .SCIST 
cate'fOry is a category based on .economic statu, .alone. The inclusiou 
of SC1ST ·beneftciaries as a 'separate category is to en$ure that if, p'er 
chance; certaIn SCIST beneft~'aries <:Jo not fit i~to thE' other. cate· 
gories, they 'Would stilI be eligible fOr .concessjonal finanCe as a .part 
of the "weaker sections" under prior'tv sector. . .. . 

It may be stated that data in respect of advances granted bY' . tb. 
public sector banks to SCIST beneftciaries reveals that there has been 
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IUbstantlal progress both In terml of number of accounts and amoUnt 
of credit granted to'SCIST beneficiaries under priority sector as in-
dicatecl below:-

- .... r·-----...-. . .. 
1 

(No. of aacoWltl in Iakha) 
(AIaoUDt ill lla. orona) 

Total priority 
.ector A4vaDO,. 
-------~ No. of Al1IOunt 
A~s OiS 

2 3 

of which &0 

SC/ST 
"",e of 

--CO.(S) 
to Col. 

(3) ....... -... ----
No. of Amount 
Account. 0/5 

4 -,--_._----
109 78 6011.48 IS 90 2SI},Ol ".1 

DB=SMOH" 1911 • 15!1.10 10269.42 27'44 48~.1'Z 4'1 

a4J.94 lO64', . I. 56.8J 1350 -29 .6: 5 

261.57 23810·'1 65.43 15~·11 67 ---- ---_._-_._---------
The percentage of amount of advances to SCIST to total priority 

·1tC~r advances has increased from 4.2 per cent to 6.7 per cent dur-
m, the period of December 1979 to December 1986. 

As regards earmarking a certain minimum percentage of the prio-
zit)' sector lending to SCIST beneftciAries, it may he mentioned tbat 
the 'latger the number of targets, .the more difticult it is to monitor 
their implementation. Adding further targets far tile banking .sys-
tem may prove counterproductive. Further, if separMe targets are 
hed' for bank assistance to SC and ST beneficiaries, there would be 
• demand for similar tre.tment from other sectioos of thelociety, Jift 
snlnority communities. '!'he effectiveness of the variOlD mysures 
taken woUld no doubt ,depend upon better appreciation and aware--
ness on the part of bank oftlcials but banks cannot themselves increase 
the flow of credit to SCsiSTs in the absence of lupporting parallel 
action is provtaing infrastructure, marketing and extepsion facilities 
by the State Governments and their agencies. Earmarkings and 
reservations Of credit will not really help improve the position in 
uy slpiAoaat way. 
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In view of the position explained above, we are of the considered 

view that it is not desirable to fix a target fOr bank lending to selS'!' 
or any other community I cute group in the tOtal priority leetor" ad· 
vances. 

[Ministry or"rriiance (Department of Economic Mairs-Banldng DIvi-
sion) OM No. fJ/61ST-SCr (8) Dated 3-8-8'1.} 

Comments of the Coaamlttee 

-nte reply of the GOvernment is not convincing. The COmmIttee 
reiterate their earlier recommendation "that certain minimum ~ 
centage of " priority sector le.nd:ng shouidbe earmarked for SC~9'nI 
in order to asselerate the flow of credit to them." 



. , CHAPTER V 

.!lECOMMENDATIONSIOBSERVAT.£ONS IN RESPECT OF WInCH 
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN 

I, ' 
nECEIVED . '. 

~ "~,' Recommendation' No. 5 (Para No. 1.29) 

The Committee note, that a D~puty Sacretary has beep. appointed 
Liaison Officer in the' Bankin'g Division to ensure dUe compliance of 
oJ:ders o~ reservations. in favour of Sch.eduled. Castes and Schedwed ,. .. ' -. ~ 

'~~bei by ~e appoi,nting authorJiies. An Under Secretary works 
: ~der ;b~, and both of tbem rep~rt to the Jt. Secretary. The Com-
lhittee also note tl\,~ th~r~ ,is, ,a ,SClS~ Cell consisting of one Saction 
Officer, two Assistants; one Lower Division C!erk and one Messenger, 
under the overall charge of the Joint Secretary which is responsible 
for watching the implementation of Government orders regarding 
reservations for, and employment of, Scheduled Castes and Sche-
duled Tribes in the Public Sector BankslFlnancial Institutions includ-
ing UCO BANK, The Committee have been informed that there are 
28 Public Sector Banks, and four all India major financial institu ~ions 
under the control of Banking Division and their to~ strength is 
more than 7.8 lakhs persons and out of them about one lakh arp. 
SC I ST employees. There is no doubt that the main function of the 
Cell is to ensure due compliance by the subordinate appointing au-
thorities with the orders and instruct:ons pertaining to the reserva-
tions of vacancies in favour of Scheduled Cas~es and Scheduled 
Tribes and other beneftts admissible to them. However, the Secre' 
tary, Banking Division admit~d during the course of ev:dence that it 
is not possible for the Bariking Division to actually dn the' job of 
mOnitoring for these large number of peop~e with the present stt'ength 
of staff, . The Committee, therefore, urge the Bank:ng Division to 
suitably strengthen the Cell and streamline its working so that it 
could perform the' duties assigned to it efficiently and effectively. The 
Committee also recommend that the staff working in the Celf should 
not be given any othel' work not connected with the Cell. 

Reply of Government 

The recommendat~on of the Committee is being examined. 
{Ministry of Finance (Department of Economic Affairs-Banking 

Division) OM No. 5/5/87-f!Cr (B) dated 2.-8-87.1 
48 
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BeeommendatioD No., II (Para No. 3.55) 

. The Committee- are perturbed to note that from 1979 when reser-
vations in promotion were introduced in UCO BANK till date, very 
few Scheduled Caste I Tribe p.m.ployees have been promoted in Offi-
cers' Cadre. In 1983, out of 1780 employees promoted from Officer 
Scale I to Scale-II and from Oftlcer Scale II to ScRle m, only 23 be-
longed to Scheduled Castes and 5 to S~heduledTri~. in 1984 'and 
1985; no Scheduled CastejTribe person got promotioon 'in ~ Ofticers' 
Cadre. Sim:larly in promot.ions of St:heduled Castes I Tribes in 
sub·staff and clerical cadres, there is a large shortfall of' Scheduled 
Tribe employees. 

The Committee have been informed that in pl'omotion to omcers' 
cadre, relaxation of one year. in minimum service and 11 concesSion in 
marks to the extent of 5 per cent of total marks allotted 'for test as 
well as interview is provided ttl Scheduled CastelTribe . employees. 
The Committee do not consider re1axati<m of one year in minimllm 
ser~ice-as_a sp2cial concession meant, for SclieduledCastealTribes 
only as such concession has also been given ttl a large number' of 
general candidates also. The Concession of 1 mark in lntl!rviewaJid 
4 marks 1n' written test is also not signiftcant in the opinion 'of ~he 
Committee. The Committee need hardly stress that unless liberal 
concessionslrelaxations are given to Scheduled Caste!Tr:be employees 
in promotion, their position i" promotIOnal posts is not going to im-
prove.'· The Committee. therefore, recommend that in' thec8se "of 
SCIST employees, the relaxation in minimum service should beJixed 
keeping in view the number of persons i:Oming within that Zone 8Jld 
relaxed by one yellr more where no SCIST candidate becomes eli-
gible by the present' relaxation of one year. . Sbnirarly where any 
relaxation is made for general candidates, a correspond:ng relaxation 
In addition to normal relaxation should be made in the case of SCIST 
candidates. Similarly marks in. written test and interview should 
be increase:! from 5 per cent to 8 per cent so that their' representa~ 
tion in various grades is augmented to the required level of percent-
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age. A constant review 01 'the promotion given to'SC,sr should be 
~de and reu.tion abowd be determined in the llgpt of acts emerg-
ing in the review. 

Reply of GovernpaeDt 

The recommendation of the Commatee is beingeltamined in coza.. 
5ultation W!th' DeparLlIlent of Personnel and TraIning. 

(Ministry of Finance (Department of Econom.1c Mairs-Banking Divi-
'- sion) OM No. 5j5j87-SC'ftB) dated 3.8.87.J 

Comma .. of the CCIIDDIiUee. 

"The Committee may be apprised of the outcome of the consulta· 
tiOIl8 between the Ministry of Finance and the Department of Per-
8ODn8l and Trai.DinS." 

BeeommeDdatioll No. Zl (Pua No. 3.65) 

The Committee have been informed that Rosters are being main-
tained at Head Oftlce of UCO BANK for direct recru.ltment of 
O!lcer!s and for promotion from Clerical Cadre to Bank Officera 
(kade . ..JlIS..I. Boaters are being maiJ1tained at Zonal Oftice in regard 
to recruitment of Clerical Cadre to the Zone and at Divisional Oftlces 
in regard to recruitment of sub-std cadre. These Rosters are inspect· 
ed by the Liaslon Officer regularly. The Committee, are, however, 
dlstressed to note that during the inspection of rosters conducted by 
Liaison Officer, UCO BANK (H.O.) On 14-8-88, he found that priM 
approval of Department of Personnel and essential steps befor.e de-
reservation of reserved vaCancies had not 'been taken by the appoint-
ing authority. The same remarks have been repeated in his next 
inspection report dated 2O-H987. This is' regrettable and shows that 
proper' attention has not 'been paid by the appointing authority to 
the, ftndinp of the LiaiJoD. Qftlcer !lOr hIB the Lt.aiIon Oftlcer, cuaiIl 
to .. ~e that the dlscrepaneies pointed out by him in his earlier 
inspection report. have been rectified;, 

The Committee need hardly point. out that the roster is a sacred 
mechanism to keep' a legitimate watch on the proper and adequate 
intake of Scheduled Castes and Scheduled Tribes in services and 
that it would cease to have any significance whatsoever if it is not 
maintained properly in the light of existing rules, regulations and 
lnstruct'ons. The Committee, therefore, emphasise that eamest dOria 
should be made both by the appointlng authorities and the ~n 
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Officer in the UCO ~8Dk to see that Govt. ordera on the mainte-
nance of rosters are meticulously !ollowed so that no injustice is 
dbneto Scheduled "CutelTrlbe candidates in the matter of recruit-

_menL and promotion. 

Reply- of Ge¥et·DIIIeIlt 

UCO Bank 'has reported that it has noted. the recommendatioa of 
the Committee for compliance. All public sector banksldnaPcial taati· 
tutlons, including UCO Ban~, have once again been adv~ed suitably 
in the matter vIde letter No. 5-5-B7~SCT(B) (IX) dt. 12-6-87 (Anne-
xure-IX). ' 

........ J ..... 

[Ministry of Finance (Department Of Economic Aftairs-BrlnkiDg 
Division) OM No. 515l87-SCT (B) dated 3-8-87;] 

RecommendatiOIl No. 26, (Para No. 3.85) 

The C6mmittee are happy to note that the Management of UCO 
Bank haS provided a'room with ful11iture and a typewriter to the 
UCO Bank SC/ST Employees' Council to function. However, the 
request of the Association f<Yr provisioft of'. cyclostyling machine and 
telephone etc. baa not been accepted by the Bank. The Committee 
would., W'p upon the .Manarement of UCO Bank to ccmaider tbIt 
request of the Association sympathetically and accept their pr:w.iDe 
demands so that they can function properly and help the Management 
tn the effective implementation of orders on reservation for Sehedul· 
ed CastefTribes and' other concessionslrelaxations admissible to 
them. 

-Reply of Governmeat· 

UCO Bank has expn.edits inability to accede to the recommen· 
darien, of the· Committee for administrative reasons because the 
SC/f!1r Association is not a f!."Cognised Trade Union and if *he request 
ia, acceded to, it will resUlt· in similar demands from. other IIimllar 
orgarrlsationa. 

[Ministry of nnanctt (Departme!lt of Eeon01'llh! A~ 
. Division) OM No. ·5T518'7.SCT (8). dated .. 3"'-8'7.] 

CoIn~t. of tlte CoIamittee 

''!be Committee will Uke ~o watch future dewiopDV'..Dtt, in thb 
regard." 



Becommendation No. 32 (Para No. 4043) 

"rhe Committee note that UCO -Bank has been conducting pre!'-
cruitment training since 1Yd:llor SC/ST candIdates to make them sum-
91entiy equipped tor appearing at the written test conducted by the-
litiRHs. Such trainmg is also being organised by other national~sed 
baRks. As per . the data furnished to the Committee 20 out of 28 - , 
public sec~or banks have COllducted 1291 courses and have trained 
53201 candidates. . 

From their discussions with the o1Iicers of several 
nationalised banks held durIng on the spot study tours, the Committee 
have noticed that the banks generally ;tve pre.recruitmenttraining 
to SC/ST candidates for a period. ranging from· three days to a week 
only. The Committee need hardly point out'that such a short period 
of training fans short of requirement to equip the SC/ST candidates 
adequately for clearing the written testlinterview etc. The Committee~ 
therefore, recommend that the period of pre-recruitment training for 
SCs/STs should be increased to at least one month so that the pur-
pose ot imparting the training is achieved and the pulDlic money 
spent thereon does not go waste. -

Reply of Govermnent 

The recommendation is being examined in consultation with the 
IBA, the public sector banks -ahd the Banking. Service Recruitment 
Boards. 

[Ministry of Finance (Department of Economic Mairs-Banking 
Division) OM No. 515187-SCT(B) dt. 3-8-87]. 

Comments of the Committee 
''The Committee may be apprised of the final decisIon taken in 

the matter." -- -
Recommendation No. 35 .(Para No. 5.1~) 

The Committee note that a separate credit Cell fot' SC/ST 
has been set up in Banking Division of the Ministry of Finance to 
periodically review the ftow of credit to SCs arid STs by Public Sector 
Banks with a view to moniioring the smooth flow of credit to them 
IIIDd -achieving targets laid down -for lending to priority sector a\ld 
the weaker sections including SCs/STs as well as for the'sub-targets 
st:pulated for SCIST beneficialies under DRI. The Committee have 
been inrormed tliat the Credit Cell comprises of one Assistant -and 
one Lower Division Clerk and it functions directly under a Research 
Officer who is incharge of Economic and Statistical AnalysiS Section. 
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The Committee do not consider the staff strength of the Cell viz. 
one Assistant and one L.D.C. adequate to look after the work relat-
ing to credit facilities provided by 28 nationalised banks to SCs/STs. 
The Committee, therefore, recommend that the strength of the Cell 
shOuld be immediately reviewed keeping in view the volume of work 
ana it should be placed under an independent senior officer posted 
exclusively for the work of this Cell. 

Reply of Government 

The staff strength of Credit Cell in the Banking Division 
(Deptt. of Economic Affairs) comprises of one Assistant and one 
L.D.C. The Cell functi'Ons directly under Research Officer who Is 
incharge of Econom:c and Statistical Analysis Section. The sugge ... 
tion to augment the staff strength of the Credit· Cell is beina 
examined. 

[Mt'Oistry of Finance (Department of Economic Aftairs-Bankine 
Division) OM No. 515187-SCT (B) dated 3-8-87.] 

Comments of the Committee 

·IiThe Committee may be informed of the final d~ci&ion taken in 
. the matter." 

Recommendation No. 37 (Para No. &.1.7) 

The Committee hav.e been informed that· due to activities 
of some under-ground elemt:nts in certain parts of Manipur three 
Bank. Branches out of &1 br~nches of United Bank of India are not 
functioning as seeurity arrangements have n()t been provided by 
the State Government. For the same reasons the United Bank 'Of 
,India which wanted to open more'Branches in the State could not do 
,EO. There is some dispute regarding the share of cost of the security 
cover pIovided to the Bank Br(lDches between the State Government 
and the Bank concerned. Due to non-settlement of aforesaid dispute 
neither the additional brancheS ot~ 'Bank ,. are being opened nor 
all the existing branches of the Bank are functioning. Similar situ-
ation might possibly be prevailing ill' other hilly States as well. 

The Committee need hardly point out that in such a s:tuation 
;'arious development progrRmme including the schemes regarding 
'-Various ci-edit facilities for Scheduled Castes/Scheduled Tribe caimot 
be implemented properly in £uch areas. 



The COmmittee, therefore, recommend that the Min:stry of Fin-
ance (Banking Division) should make an in depth study in the matter 
and find out specific pockets ill different StateslUnion Territories 
where such malady exist. The Comri'l.ittee also recommend that the 
matter regarding providlng secUrity to the Banks should be sorted 
out with the State Government/Union Territory Administrations con-
cerned w~hout further delay so that various, pro'grammes!schem.es 
for socio-economic development of SCslSTs are not hampered for 
want of banking facilities. The Committee would also lik~ to be 
appr:sed of the, results 'Of study made by the Banking Department 
and the fonow u,p remedial steps taken in regard thereto. 

Reply of Government 

In consultation with Ministry of Home Aftairs, the areu where 
special measures are required for bank. security, have been identified 
and requisite steps have beert taken for Strengthening , the security 
arrangemeilts~ 

Regarding costs for deployment of a.nned Police personnel, the 
general instructions have been that the banks would pay for the 
services of the personnel deployed. In 'the caSe of Manipur alone a 
problem regarding fUCh deployment has arisen, since the number 
'Of personnel deployed by the State Govt.to each branch is nearly 
a Platoon in strength, with the result ihat the expenses to be incur-
'red by the 'Baftk for deployment of such Police Personnel are exorbl-
tably higb compared to the profits of the branch. This issue has been 
taken 'up bY the 6anks- (!oncerned' at the State level Banking Ccnn-
mittee meeting. Reserve Bank 'Of InQia has issued instruCtions to its 
Manager, Guwahati Regional Oftlce to convene a meeting of the 
bankers and the state Govl: officials concerned to discuss the issue 
regarding the cost of deployment of Guards with' a view to evolving 
an acceptablesolmkm. 

[Wntstry 9f Finance (peplftment of Economic ~ 
'Dlvisi'On) OM No. 515t87-SCT(B) dt. 3-8-87]. 

Comments of the CoDUDlttee 

-The Cornm.tt;tee may be apprised of the outcome of the disc_OIl. 
at the meeting of bankers aud the State Government ofBdala ,in the 
D)Atter". ~~,r': 
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8eeonuaeadation No. 38 (Para No. 5.63) 

The Committee note that the UCO Bank is pro'Vid;ng credit faci-
lities to SC/ST under various IJChemes drawn up under Priority 
Sector,.DRI Scheme, IRDP and 20 Point Programme. 

The Committee appreciate that the UCO Bank has exceeded the 
target of 40 per cent share of DRI advances in favour 'Of SCs/STs 
but regret to point out that the number of beneficiaries has register-
ed. a decline. Similarly the amount dis~ursed in 1985 has also declin-
ed compared. to the amount disbursed jn 1984. The number of bene-
ficiaries which rose from 34309 in 1983 to 39883 jn 1984 has come 
d'Own to 24934 in 1985. In the case of amount of advances also, ,the 
figures which rose from 411.03 lac~ in 1983 to 538.38 lacs in 1984, dec-
lined to Rs. 339.44 lacs in 1985. 

The Committee would like the Ministry of Finance. (Banking 
Di,nsion)IUCO Bank 'to critically examine the matter, identify the 
reasons for decline and take steps to ensure that more and more SCI 
ST beneficiaries are brought in the fold of DRI Scheme to better 
their e~nomic condition. The Committee would also like to be ap-
prised of the remedial measures taken in this dir~ion and TelMJlts 
R"hull'ed. 

Reply of the Government 

UCO Bank has taken up the matter with their Zonal Managers of 
those States in whicA declining trend in disbursement of fresh loan 
under DRI Scheme has been observed to identify the feaSODa for such 
decline. 

[Ministry of Finance (Department of Economic Affairs-Banking 
, . Division) OM No. 5!5!87-SCT(B) dt .. 3-8-87]. 

Conunents of the Cmninittee 

The Committee may be apprised of the reasons identifted for de-
clining trend in disbursement of fresh loans under the D. R. I. schem(! 
as also the steps taken to remedy the situation. 

Reeommendation No. 49 (Para No. 5.1O~ 

The Committee regret fo note that State Government agencies! 
Scheduled Caste and Scheduled Tribe Corporations do not extend full 
cooperation to UCO Bank in the recovery' of overdues. The commit-
tee would like the UCO Bal'l.k to take up the matter with concerned 
authorities at Block and District levels and sort out the problem they 



are facing in recovery of loans.· The Committee also recommend that 
the Bank personnel should have a close liaison with SC/ST Develop· 
ment Corporations and various concerned Departments of State Gov-
ernments ~n identification of beneficiaries, selection of schemes for 
them and recovery of 'Overdue!:. 

Reply of Government 

Bank alr(!adyhas taken steps to ensure better co-ordination with 
Stat~ Government agencies and SC & ST Corporations by taking. up 
problems need:ng sorting out with Block, District level Commit~ees 
as also at the apex State levf'l Blnkers' Committee (where senior 
officials of State Govern~net are also particip~te). Recovery of 
overdues from SCIST and others have caused concern in conc~ed 
quarters. It .may be mentioned in this context that whole question 
of recovery by-public sector banks' is under active consideration of 
Govennnent in view of forthcoming legislation on recovery of over-
dues. The above legislation seeks to make ovetall ·recovery position 
more effective including recovery of overdues from SCIST borro-
wers. .. 

[Ministry of Finance (Department of Economic Affair~BaJ:lking 
Division) OM No. 515187-SCT (B) dated ~8·87.] 

NEW DELHI:. 
October I), 1987 
13 Asvi'7l, 1909 (Sr" 

RAM RATAN RAM. 

'Chairman, 
Com.mittee on the Welfa1'e Of Scheduled 

Castes and Scheduled Tn,bes. 



To 

ANNI~XURE I 
No, 5/5/87-SCTCB) (I) 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPAR1'MENT OF ECONOMIC AFFAIRS 
BANKING DIVISION 

New Delhi, dated the 12th June, 1987 

The Chairman, SBI. 
CMOs of 20 Public Sector Banks, 

MDs of a~sociate bunks of SBI. 
IDBI I IFCI I IRBI I IDBI 1 NJ\BARD I EXIM BANK 

R.BJ. 
SUB: Placing of Ih(~ progrt'ss rerJorts in respect of 'reservations for 

SC/ST before the Boards of Directors. 

Sir. 

r 81J1 directed to refer to the Mhlistry of Finance. Department of 
Economic Affairs. Banking Division letter Nos. l0j30/77-SCT CB) 
dated 7-1-78 ~d 101/12/86--SCT (B) dated 23-11-86 advising the 
~anks that the progress reports in respect of reservations for SCIST 
should be. pJaced before the Board of Directors twice a year for their 
review. Copies of their progress reports are also required to be endors-
ed to -the Government. The Parliamentary Committe on the Welfare 
of Scheduled- Castes and Scheduled Tribes have made recommenda-
tion to the following effect in their 24th Report (8th Lok Sabha):-

" ... The Committee are not satisfied with the reason advanced for 
not placing the progress reports before the Board of Directors regular-
ly viz. that it was not entered in the calendar by th'! Bank inadver-
tently." -

"The committee consider it to be a grave. lapse and accordingly 
recommend that respon~ibHity should be fixed for the lapse and action 
taken against the earring officer. The Committee further recommend 

157 
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that necessary steps should be taken to make the system fool-proof 110 
1hat in future the progress repolits are placed before the Board of Di-
rectors regularly and there may not be any lapse in this reptd for 
any rea..~ whatsoever." 

You are, therefore, advised to take note of this recommendation 
and draw, up a foolproof system to ensure that the progress reports in 
respect of reservations for JCIST are placed,be(ore the Bo~d of 
Directors regularly "twice a year -in respect of "the half years ending 
on 30th June 1\Dd 31st December each year. This should preferably 
be placed before the Board in the months of July and January follow-
ing the half years to which they pertain. 

The Committee has further recommended that" ... the Minutes of 
the Board Meeting should record the business transacted and obser-
vations made in clear and u.nambiguous terms so that the observations 
made and the decision., taken by the Board at its meetings are pro-
perly and effectively implemented." 

This recommendation of the Committee may also be kept in view 
in drawing lip the Minutes of t~e Board meetings. 

Yours faithfully. 
Sil/-

(Y. P. :SETIII) 
Deputy Secretary 10' Govemment of Indifl .. 

Tele: 312422 



To 

ANNEXURE 11 
No. SISjg,7-SCT(BHXI 

GOVERNMENT OF INDIA 
MfNJSTRY OF FINANCB 

nnPARTh-rENT OF ECONOMIC AFFAlRs 
BANKING DIVISION 

New Delhi, dMed the 1»·1_, 1981; 

The ChainMn, State' Bank of India. Bombay. 
mtfI)s of 20 NatiOnalised Banks, 

MDs of a~sociate banks of SBI. 
Chief Executivw.' IDBlIIPcIIIRBIJNABAlID/BXrM BANK 
It.B.t 

SUB: .-fclton take;l 01/ the recommendations conllJined In 1M Twenty 
Founh Rqo1t oj t~ Commttt~ on 1M Welfare of SCI tmd 
SJ's (Eighth I,ok Sabha) on the Ministry of Finance (Dlf/iu'Ji' 
menl 01 BcoIIMnic ADa;ra--Bankl'ng Division)-R~ 
tlOns lor. and employment of SCs and STs, in OCD BanIc an4 
crfJdit facilities prdvided by the Bank to SCs' and' S't,:..;....ptIT 
ment 01 Travelling Allowance. 

1be Parliamentary Committee on the Welfare of Scheduled Castea 
and Scheduled Tribes vide recommendation No. 17 (para No. 3.38), 
contained in its 24th Report has, inter alia, recommended that the 
SCIST candidates called for written test for Group C & D posts may 
be paid 2nd Class rail fare by ordinary train, if the distances involved 
is more than 80 Kms. The recommendation has been examined in 
the light of the provisions contained in para 7.11 of the Brochure on 
Reservations of SC and ST in Services issued by the then Department 
of Personnel & Administrative Reforms. Since recruitment to the 
clerical cadre posts in public sector banks is done by the BSRBs, who 
in tum entrust the evaluation on the basis of the written test. to the 
IBPS and this process necessarily involves a considerable time Jag 
between the written examination and the interview, the Government 
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does not consider it advisable to accept the recommendation in so far 
as the recruitment of SC 1ST candidates to the clerical cadre posts is 
concemed. 

In respect of recruitment to the subordinate cadre posts, however, 
the ba.nks are advised to schedule the written examination and the 
interview of the condidates in such a manner that this is either dono 
on the same day or on consecutive days especially in respect of SCI 
ST candidates. Such candidates may also be paid 2nd Class rail fares 
chargeable by he passenger train by the shortest route from the Rail-
way Station nearest to their normal place of residence or from which 
they actually perform the journey whichever is nearer to the place of 
intemew and back to the same station provided the distance travelled 
by rail each way exceeds 80 Kms. No extra charges incurred for 
reserving seat I sleeper berth in the train will be reimbursed to them. 
For ro~ journeys between stations not connected by rail, they may 
be allowed actual bus fare provided the distance covered by road 
is more than 32 Kms. each way. 

The receipt of this letter may be acknowledged. 

Copy to:-

Yours faithfully, 
(Y. P. SETHI) 

Deprity Secretary to the Government of India. 

(1) Indian Banks' Association, Bombay. 
(2) Director (P). 



To 

Sir. 

A.NNEXURE-III 
F. No. SISI87-SCT(B) IVI 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF ECONOMIC AFFAIRS 
BANKING DMSION 

New Delhi, dated the 12th June, 1987. 

The Chairman & Managing Director, 

20 Nationalised Banks, 

The Chairman: SBI & M.Os. of Associate Banks of SBI. " 

The Chief Manager (DAP) RBI, Bombay. 

The Chief ExecutivC8 of IFCIIIRBIIIDBIINABARDIBXIM Bank. 

SUBJECT:-Action taken on the recommend4tlons contained 
in the Twenty Fourth Report of the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes (Eighth Lok Sablta) 
on the Ministry of Finance (Department of Economic At/airs
.Banking Div~ion)-Reservations for, and employment of SCs 
and STs, in UCO Bank and credit facilities provided by the 
bank to SCs and STs.-Posting of SCIST ot/icers In branches 
abroad. 

Recommendation No. 18(Para 3.39). contained in the 24th Re-
port of the Committee on the Welfare of Scheduled Caste II: Scheduled 
Tribes is reproduced below: 

"Th~ Committee regret to note that none of the 22 officers of UCO 
Bank posted from India to foreign branches belonging to Scheduled 
CasteslTribes community. The committee would urge that the 
claims of S~heduled Caste and Scheduled Tribe employees should be 
considered favourab1y at the time of malci,ug postings in foreign coun-
tries to enable them to aquire the experience of working in the bran-
ches abroad. The Committee feel that their stay in a foreign COUD-
try for a couple of years would, by itself, be a very useful experience 
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fOi the Scheduled CastelScheduled Tribe employees and would help 
them a lot in broadening their outlook and bringing them up socially 
and economically," 

Public Sector Banks!FitlUlCial Institutions etc. are advised to 
keep the above ~~elldati01l in view wiJile selecting candidates 
for posting abroa.d. While Ill~g :such ~~ections the provisions 
IXlntained in Para 17.17 of the Broohure on Reservation for Scheduled 
Caste and Scheduled Trite in Services (6th Edition may also be kept 
in view. 

The receipt of this . letter may be acknowledged. 

Copy to:-

Yours faithfuJly, 
(Y. P. SETHI) 

Deputy Secretary to the Guvernment of lnilia 

(i). ·'I.B.A., 'Bonibay'-
(ii) Director (P). 



ANN£XUREIV 

No.5/5/87-5Cf (B)/IX 
GOVE~"MENTOF INDIA 
}.UNISTRY OF FINANCE 

DEPARTMENT OF ECONOMIC AFFAIRS 
(DANKING DIVISION) 

New Delhi. the 12th lune, 1987 

The Chairman, State BllIik 01 India, Bombay. 
CMOs of 20 Nationalised Banks. 
MDs of associate banks of SBI. 
Chid Executives of lDBIIIFCI 
EXIMBANK 
R.B.I. 

I IRBIINABARDI 

SUB: Action taken on 'he recommendations contained in the TwentY 
Fourth Report of tht' Committee 'on the Welfare of !les and 
STs (Eighth Lnk SoMa) on the Ministry of Finance (Depart
melll tlf Economic Affairs-Banking Divi8ion)-ReHrvations 
10, Qnd Imploym('1U of SCs and STs, in UCO Bank fl1IIlcNtlit 
.IQC;Uties provided hythe bank to SCa IIItd STa-lnap«tJo,,,,1/ 
l'QSI.frs by Liaison Officers. 

Sir. 
Recommendation Nos. 21 (Para 3.65), 22 (Para 3.66) and 23 

(Para 3.74) contained in the 24th Report of . the Parliamentary 
Committee on the Welfare of Scheduled Castes and Scheduled Tribes, 
ar, .reproduced helow:-
'~11lendatiOll No. 21 

3.65. The Committee have been infonned that Rosters are· being 
aaintaiDcd at Head Office of UCO Bank for direct recruitment of 
i)fficll'land for promotion from Clerical Cadre to Bank Officers Grade 
JMS I.. Rosters nre being maintained at Zonal Office in regard to 
fOGrUitment pf Clerical Cadre in the Zone and at DMsional OfIlces in 
lIIam to recruitment of Sub-staff Cadre. These Rosters are iu-
pocted by the LilUSon Officer ·regularly. 

The Committee. ~re however, distressed to note that during the 
iDapection ·of rosters conducted by Liaison Officer, UCO Bank (B.O.) on 14-8-86, he found that prjor approval of Department of PenODDel 
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and essential steps belore dcreservation of reserved vacancies had not 
been taken by the appointing authority. The same remarks have been 
repeated in his next inspection report dated 20-1-87. This is regret-
table and &hows that proper attention has not been paid by the appoint-
ing authority to the findings of the Liaison Officer nor has the Liaison 
Officer cared to ensure that the discrepancies pointed out by him in 
his earlier inspection report have been rectified. 

The Committee need hardly point out that the roster is a sacred 
mechanism to keep ~ legitimate watch on the proper and adequate in-
take of SCs and S'fs jn serv ices and that it would cease to have any 
significance whatsoever if it is not ~aintained properly in the light of 
existing rules, regulations ~md instructions. The Committee, therefore, 
emphasise that earnest efforts should be made both by the appointing 
authorities and the Liaison Officer in the UCO Bank to see that Gov-
ernment orders on the maintenance of rosters are meticuloUSly follow-
ed so that no injustice is done to 5C/ST candidates in the matter of 
recruitment and promotion." 

"Recommendation No. 22. 

3.66. 'Ole Committee also recommend that the Liaison Officer 
should invariably submit his inspection report to the Chairman-cum-
Managing Director of UCO Bank for his information and necessary 
follow up action so that any deficiencies are brought to notice at the 
highest level and prompt action taken to remedy the situation." 

"Recommendatio.n No. 23. 

3.74. The Commiuee ~m-: constrained to note that tJCO Bank has 
Dot been obtaining the approval of competent authority (Chairman 
and Managing Director) before resorting to dereservation of reserved 
vacancies. The Committee would like to point out that according to 
.Oover.nment guidelines, prior approval of the Board of Directors for 
the posts of officers and that of Managing Director for Clerical and 
Sub-staff posts has tll he obtained before filling any reserved vacancy 
by a goneral candidate. It should al50 be specifically mentioned in the 
note sent to the Board/Managing Director that the proposal for do-
reservation is being made with the full knowledge and CODcummce of 
the Liaison Officer. The C~)mmittee recommend that henceforth. the 
UCO Bank should follow this procedure scrupulously and. in the 
event of any default, responsibility should be fixed and suitable action 
taken against the Officer found responsible." 
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The Government hU50 accepted these reoommendatiQDB. UCO 

Bank and all other Public Sector Banks and Financial Institutions etc. 
are advised to meticulously follow these recommendations. 

The receipt of this letter may be acknowledged. 
Yours faithfully, 

Sd/. 
(Y. P. SETHI) 

Deputy Secretary to the Government of India. 

Copy for information to: 
(1) ilndian Banks' Association, Bombay. 
(2) Director (p). 

(Y. P. SETIU) 
J)~fJ"f)' Secretary to the Govttrnment 01 India. 



To 

I· 

ANNEXURE IV 
No. 5/5/87-SCT (B)/VII 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF ECONOMIC AFFAIRS 
(BANKlNG DIVISION) 

New Delhi, 12th June. 1987 

PrincipaL 
Bankers' Training College, 
Bambay~' 

SuB: Seminar for Liaison Officers for SC / ST in .public sector banks. 

Sir. 

The Parliamentary Committee on the Welfare of Scheduled Castes 
and Sch.eduled Tribes vide its recommendation No. 12 (2.54) con-
tained 10 its 24th Report bas, inter alia, recommended as under:-

·'2.54. The Committee recommend that a Seminar should be or-
ganised each year ill which Liaison Officer of nationalised banks in-
charge of the work l'elatin~ to reservations for Scheduled Castes and 
Schedukd Tribes where points of common interest, fresh instructions 
issued during the last year nnd clarifications given about interpretation 
of various orJers should bt.: discussea and notes exchanged. This will 
go a loug way in implementing the orders in the right spirit and with 
promtitnde. " 

The Government feels that the B.T.C., which has earlier organis-
ed a few training programmes/workshops for the Liaison Officers etc. 
on this subject, could organise such Seminars on yearly basis. You 
are, therefore, requested to include in your yearly calendar such Semi-
nars for the Liaison Officers of public sector banks etc. to be organis-
ed at least once a year llnd if possible. twice a year to which all the 
Uaison Officers (Scheduled Castes/Scheduled Tribes) in the public 
~ector banks could be invited. To this Seminar a representative of 
this Division may olso b~ invited. 
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The action taken by you in this matter may please be intimated 
to the Government. 

Yours faithfully, 
(Y. P. SBTIU) 

Deputy Secretary to the Govunment of India. 

Copy for inform:lt.lon and necessary action to:-
(1) Chait man, State H<luk of India, Bombay. 
(2) CMOs of 20 Nationalised Banks. 
(3) MDs of associate banks of SBI. 
(4) Chief Executives of IDBIIIFCII IIRBIINABARDI 

EXIM BANK. 
(05.1 Reserve Bank of India. 

(Y. P. SEmI, 
J)""uty Secretary to the Government of India. 



To, 

ANNEXURE V 

F. No. S/5/87-SCT(B)/XUI 

GOVERNMENT OF INDIA. 

MINISTRY OF FINANCE 

DEPARTMENT OF ECONOMIC AFFAIRS 

(BANKINGDMSION) 

New Delhi, dated the 12th June. 1987 

The Chairmen & Managing Director 20 ~ationa1ised Banks. 

The Chairman SBI Bombay. 

The M. Ds. of Associate Banks of SBI. 

The Chief Executives of IFCI/IRBI/lDBIINABARD/EXIM 
Bank. 

The Chief Manager (DAP) RBI, Bombay . 

. SUB: Action taken on the recommendations contained ;n the Twenty 
Fourth Report of the Committee on the Welfare of Scheduled 
Caste and Scheduled Tribes (Eighth Lok Sabha) on the Minis
try of Finance (Department of Economic ADairs-' (Banking 
D,"ision)-Re.servCltionJ for 'Dnd empluyment of Sc~duled 
Castes and Scheduled Tribes in UCO Bank and credit facili
ties provided by the bank to SCs and STs-suggest;ons to 
clear backlog ;n the fjlUl1g up 0/ the posts in subordinate sub· 
staD cadre by Scheduled Tribes. 

I Sir, ~ 

In the context of the huge backlog in the filling up of the posts 
reserved. for Scheduled Castes in the sub-staff cadre of VCO Bank, the 
J'arliament'lfY Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes have made the following recommendations in its 
24th Report (8th Lok Sabha):-

68, 
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Recommendation No. 28 .. , 

4.20 Para •... The Committee r~nunend that UCO Bank should 
draw a time bound proaramme and clear the backlog of vacancies reo 
served for Scheduled Castes i.n Sub-staff cadre through special recruit· 
ment eXclusively for Scheduled Tribes. The CORllllittec also desired 
to be apprised of the results achiveved in wiping out me aforesaid 
backlog, within six months." 

Recommendation No. 30 

4.30 Para .... The Committee also suggest tha~if Scheduled Caste 
candidates are not available in a panicular regional or local employ-
ment exchanges to fill the reserved vacancies, the ZonallDivisional 

'Offices of UCO Bank should contact the employment exchanges in 
the adjoiniftg regions I areas to fill tbevacancies reserved for Scl¥duled 
Tribes." 

Since the position in most of the banks is no di6erent, it is request· 
ed that all banks/financial institutions should draw up a time bound 
programme to clear the backlog of Vacancies reserved for' Seheduled 
Trihes in their sub-staff cadre and clear the same through special reo 
cruitments exclusively for Scheduled Tribes. wherever necessary. 

The recruiting authorities in the banks may also contaf:t the em-
ployment exchanges in the adjoining regionslareas to fill the vacancies 
reserved for the Scheduled Tribes in case sufficient Scheduled Tribe 
candidates are not available in a particular regiooal or local employ-
ment exchanges to fill the reserved vacancies. They sbould also 
contact the Directors of Scheduled Tribe Welfare or Social Welfare of 
the concerned StatelUnion Territory to sponsor suitable candidates 

. belonging to Scheduled Tribes to fiU the reserved vacancies in subordi-
nate cadre as provided in Department of Perso'lnel & Administrative 
Reforms O.M. No. 3603413177-Estt(SCT) dated 24th February. 
1979. The results of the drive may be intimated to the Government 
by 31st July. 1987. 

The receipt of this letter may be acknowledged. 

Copy to:-

Yours faithfully, 
(Y. P. SEnn) 

Deputy Secretary to the Government of India. 

(i) Personnel Adviser IBA Bombay. 

(ii) Director (P). 



I. 

II. 

III. 

APPSNDIX 

(VI. Para 4 oUh. RePurt) 

.4,..ty,I, o/"".fCIItM 1'0 ..... by Go .. ,.,..,.,.,,,. ,"" MJDmnwNlallOlu ~'OI'laIMtI bf 24th 
bport olth, Comwrlltft 

Total number or Recommendations . 

R.ecamme.adatiOlll wbich bav' boen accepted by Government (ViM Re. 
comm~ndatlona at 81. Nos. ~. 4, 6L '.11. 10, 11,12,13.14, 16,22.24, 

49 

25, 27. 28. 29.31.33, 34, 36, 38, 41, 4~, 47, an" 48) '" 
Numb'r. . . . • . . . . . . . 26 

Percentaae tCl total 53.05 

RooommoDllatlonl wbich the Committf!e do not g'-lir" to pUrsue iD View or GaverlUllDal'. upli •• (Vit/. Recommendations at 81. NOl. 15 and· 20) 

Number 

Pertle". to total • 

2 

4.08 

lV. ........AII.tions in 1'01,* or which replies or Govenun ,nt have not 
been _'pted and which reqUir ~ reiteration. (Vidl Recommend.tlons 
at 81. NoI.I, 2.9,17,18.23.30,40,43,45 and 46) ... 

v. 

Number 
PlrcentqD to total 

BocoIDauncilltions in r •• p,ct or wbich rinsl replies or Government have 
not been rao,IYeG (V'ut. Recommendations at SI. Nos. ~, 19. 21. 26,32, 
lS,51, S9. and 49). 

12 

24.50 

Number 
Po:oelltqC to t~al 

. 9 
18.37 
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